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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI

0.A.No. 84 of 2020

Between:

Shaik Nooman Basha, Advocate

S/o Shaik Abdul Jaleel,

Aged about 48ycars,

R/o. Flat No. 101, SMN Apartment, Sanjeevnagar,

Nandyal, Kurnool District.
... Applicant.

AND
1. The State of Andhra Pradesh,
Rep. by its Principal Secretary,
Revenue Department,
A.P. Secretariat, Velagapudi,
Guntur District.
Phone No.0863 2444558
Email id: ps_prlsecyendow@ap.gov.in

2. The District Collector,
Kurnool District,
Phone No.08518231877
Email id: collector krnl@ap.gov.in

3. The Engineer-in-chief,
Irrigation Department,
Vijayawada,
Phone: 9440908000
Emalil id: encirrigationap@gmail.com

4. The Revenue Divisional Officer,
Nandyal Division, Kurnool District,
Phone N0.8333989000
Email id: rdonandyal@gmail.com

5. The Tahsildar,
Nandyal Mandal (Urban),
Kurnool District,
Phone No0.9849904176.
Email id: nandyaltahsildar@gmail.com ... Respondents.
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NANDYAL MANUAE';
NANDYAL(DIEL)’A' Collector & District Maglstrate

Nandyal District
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ADDITIONAL COUNTER AFFIDAVIT FILED BY THE 2%
RESPONDENT

I, Dr. MANAZIR JEELANI SAMOON, 1.LA.8 , Son of
GH.Jeelani Samoon, aged 36 years, working as District collector

Nandyal District Andhra Pradesh ,do hereby solemnly affirm and

sincerely state on oath as follows:-

1 ] am the 2nd respondent herein and as such I am well

acquainted with the facts of the case.

2. This respondent denies each averment made in the affidavit
filed in support of the application as false and incorrect except

those that are specifically admitted herein in this counter affidavit.

3. It is submitted that as per revenue records i.e., Resettlement
Register (RSR) of Moolasagaram Village of Nandyal Mandal, the lands
covered in the applicant’s affidavit, are private Patta lands and they
were acquired by paying compensation to the land owners vide award
proceedings passed by the 4t respondents in Award No. 01/2013-

2014, dt: 27.05.2013.Annexure-1

4. It is submitted that the Original Resurvey and Resettlement
Register (RSR) and the Original Village Map for kind perusal of the
Hon’ble Tribunal. It is evident from the original old records available

with Revenue Department, the original width of the Kundu River in

DE

Colloctor & District Maglstrate
Nandyal District



Moolasagaram village of Nandyal (Mandal) during its natural course
is ranging from 35 mts to 70 mts with an extent of

Ac.237.26cents. Annexure-2

5. It is submitted that in order to prevent flooding permanently
in Nandyal Town, it was proposed to widen and deepen the Kundu
River and accordingly land to an extent of Ac.209.05Cts was
acquired in Moolasagaram Village of Nandyal Mandal vide Award
No.01/2013-14, dated: 27-05-2013. In the year 2015 an expert
committee consisting of 3 Retired Chief Engineers has visited the
site and opinioned that fixing of Hydraulic Particulars with
reference to a short stretch of the river in the town would serve no
purpose. Further, there were already existing Railway Bridge and
High Level Road Bridge within the vicinity and in order to avoid
damage to these structures, the committee made some

recommendations.

6. It is submitted that the Government of Andhra Pradesh have
decided to widen and train the entire reach of Kundu river for a
length of 45.800 Km on the upstream and 131.00 Km on the
downstream of the reach under consideration for a total length

183.015 Km and accorded Administrative approval to the work of

-
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widening and deepening of Kundu river vide G.0.Ms No.388 Dated:-
15.07.2020 .This work was entrusted to M/s MRKR-RITHWIK(JV) ,
Hyderabad. The Chief Engineer, CDO, Vijayawada approved revised
HPs on 07-10-2021 proposing widening of total stretch of the river

from km 0.00 to 183.05. Annexure -3

7. It is submitted that out of the acquired land of
Ac.209.05Cents, it is proposed to distribute approximately 4200
plots on the right side (Ac108.36cents excluding buffer with an
extent of Ac.60.80cents) and Approximately 1000 on the left side
(Ac26.30cents excluding buffer with an extent of Ac.19.80cents)
with an extent of 1 cent each as per the G.O. MS No.367
Dt.19.08.2019 and G.O. MS No. 94 Dt. 31.01.2020 (MA&UD) to the
land less poor people under Navaratnalu Pedalandariki Mu

Programme. Annexure-4 & 5

8. It is submitted that after the distribution of Pattas, houses will
be sanctioned under Navaratnalu Pedalandariki Illu with
approximate plinth area of 225 Sft per house. As per the option
opted by the beneficiary, the houses will be constructed either by

the beneficiary themselves or by the Government.

D
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9. It is submitted that the norms as mandated by State

Environment Impact Assessment Authority (SEIAA), MoEF (G.O. MS
No.119, Dt. 28.03.2017 of MA&UD) with regard to Environmental

Clearance would be abided by before commencing of any work on

the ground.

10. It is submitted that this respondent craves leave of this
Honble Tribunal to raise additional counter in the course of

proceedings, if required.

In the above circumstances, it is humbly prayed that this
Hon’ble Tribunal may be pleased to dismiss the above original
application No. 84 of 2020 and pass such further or other orders
as this Hon’ble Tribunal may deem fit and proper in the facts and

circumstances of the case and thus render justice.

Solemnly affirmed at Nandyal Mandal, BEFORE ME

on this the 1st day of August, 2022 } Collector & District Maglstrate
Nandyal District

and signed his name in my presence. ADVOCATE,

NANDYAL MANDAL
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VERIFICATION

I, Dr. MANAZIR JEELANI SAMOON, 1.A.8 , Son of GH. Jeelani
Samoon, District collector Nandyal District Andhra Pradesh do
hereby verify that the contents of Para’s of Counter Affidavit are
based on record and information are true to the best of my

knowledge and belief.

Hence, verified on the 1st day of August 2022 at NANDYAL
MANDAL

Collector & District Magistrate
Nandyal District
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qued: 05.2013,

FORM -8

DRAFT AWARD

No. | /201s.
Rc.G.1064/2012

Made by : $rl B.Shankar,M.Sc .
Land Acquisition Officer & Revenue Divisional Officer, Nandyal

(Under sec |l of the Land Acquisition Act 1 of 1894)

‘Whereas an extent of land, measuring acres 209.05 and situated in the
village of Moolasagaram Village, in the madal of Nandyal, in the registration sub-Distric!
of Nandyal, in the District of Kurnool and registered in the name of or occupied by The
narson spacified below hos been declored by Stote Government at pages 1 1o 7 of AT
Gazette partl exiraordinary No.1l, Kurool Dated:25.07.2012 fo be needed for
acquisition of lands required for deepening and widening of Kundu River In connection
with Nandyal Flood Protection Werks, the under signed ofter full enguiry into Case anc

due conside;rc:ﬁon of the various circumstances connectéd with acquisition as here
before set forth, makes the following award under his hand.

Ao, 20905

The True area of the Land
10,45,25,000.00

al  The market value of the land subject to full assessment,  Rs.
neshkash on ground rent as the case may be, and in
the case of house site held for, its market value as such,
exclusive all cases of frees, buildings and standing
crops af Rs. [vide BSO 90, parals(i) note (1)

b) Valuation on account of buildings, wells, crops, frees  Rs.

afc.,
c] Other damages, if any [to be specified)

19,26,946.00

Rs. -
TOTAL 10,64.51,946.00

dl 30% Solafium on market value as per amended Rs. 3,13,57,500.00
Sec.23[2)-Sec.15(b) of the L.A [Amendment] Act, 1784
TOTAL Rs. 13,78,09.446.00

e) Inferest at 9% per annum uplo the date of award, as  Rs. -
per amended Sec.34 of the LA Act Sec.20(1] of the .e

L.AlAmendment) Act, 1984 fromi......... bor s ;
TOTAL 13,78,094,446.00

1,10,99.698.00

fi  12% per annum Additional market value [on market  Rs,
value) as per the amended Sec.23(1)-A, Sec.15(a) of
ine LA [Amendment] Act, 1984 from 23,7,12 fo 10.06:13

i (323 days)
! ' TOTAL Rs.  14.89,09,142.00

g

Rupees [14,89,09,142/- Fourteen crores eighty nine lakns nine thousand ong
hundred and forty two only. %\/

Land Acquisition Officer &
Revenue Divisional Officer.

MNandyal.
100
5] ‘@4

Administrag .i‘
ae Oty
) Clo. Sub-Collector Office, Hﬂﬁr;!yﬁf

&
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Sale Nos. 2, 19, 20, 21, 30, 32, 33, 35, 38, 39, 45, 46, 53, 54, 55, 67,
70. 71, 72. 79, 82, 84 and 89 : These sales are combined sales. As such, they do not

represent the true value of the lands, under acquisition. Hence these sales are

discarded.

Sale ltem Nos. 1, 16, 17, 25, 26, 28, 29, 57, 58, 59, 73, 74, 77 and 85
- These sales are seems to be Booster sales to get more market value to the lands under

acquisition. As such, they do not represent the frue value of the lands, under acquisition,

Hence these sales are discarded.

Though the remaining sale item Nos. 44, 50, 60 and 68 are occurred
during vear 2011 and the sales are within the vicinity of the lands under acquisition and
wherein he sales raises from Rs. 2,00,000/- to Rs. 2,50,000/- per acre, it seems the sale
are got registered at low price to evade stamp duty. During inspection of the lands, the
ryots of the lands, surrounded the lands under acquisition as well as the pattadars of the
lands, under acquisition have stated that the prevailing market value of the lands within
the vicinity of the lands, under acquisition are ranging from Rs. 40,00,000/- to Rs.
45.00,000/- per acre.. But, they have neither produced nor adduced any documentary
evidence in support of their claim. The basic value of the lands under acquisition are
ranging from Rs.4,00,000/- Per Acre to Rs 38,72,000/- per acre.

in view of the above, all sales occurred during crucial period are
discarded.

The then Sub Collector, Nandyal has passed an consent award in the
year 1986 by fixing the market value at Rs. 4,55,000/- per acre on 15.7.1986 which was
reduired for construction of APSRTC Bus stand in the lands of Moolasagaram village of
Nandyal town. The lands under acquisition in connection with widening of kundu river are
located at a distance of 1.5 Kilometer. There is also one General Award passed in the
year 2008 for an extent of Acs. 9.73 cents for acquisition of diversion road and
construction of High level bridge across kundu river situated in the villages of
Meolasagaram and Udumalpuram villages of Nandyal Mandal. The then Land
Acquisition Officer/ Revenue Divisional Officer, Nandyal has fixed the Market Valus at
Rs. 2.63,000/- per acre in Award No. 3/2008, dt: 20.2.2008 (R.D.O. file No. G
2147/2008). The lands now proposed are In connection with widening of kundu river
nearer to the lands already acquired in the year 2008. The Market value fixs;d at Rs.
2,63,000/- per acre is in the year 2008 and by adding 12% of escalation charges for each
year from 2008 to 2013 for 5 years, the Market value works out to Rs. 4,63,494/- Per
~ acre. The Moolasagaram village is covered under urbanization area and having irrigation
potentiality. The Basic values of the lands under ‘acquisition are ranging from
Rs.ﬁl,ﬂﬂ.dﬁﬂﬁ F’ef Acre to Rs 38.72,000/- per Acre Almost all, the majorfty'af Basic values
of the lands under acquisition are at Rs 4,00,000/- Per Acre . As the lands are valuable

and by adding Rs 1,00,000/- towards proximity, fertility and time log and also the village is

#
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under urbanization, | feel it reasonable to fix the M.V @ Rs5,00,000/-per acre. Hence | % ;

o

fixed the Market value @ 5, 00,000/~ per acre as it is a reasonable one and holds good

vt TS he bt gflsed 1LY @ R S oo0/-Pa 5
for the lands under acqu:s:t|anAcccrdrn5FL %ﬁé P.V proposals ware submitted to the

Collector, Kurnool for approval. The Joint Collector, Kurnoo! has counter signed the
Preliminary Valuation Statement for Rs.13,78,09,446/- vide Collector, Kurnaool reference
HC.G.N'!?QQQE]TZ. Dt:22.04.2013.

True area of the Land:

The Notice under Survey and Boundaries Act was published as required.
No objections are representations have been stated or filed hy interested persans
inrespect of the true area of the lands under acquisition. The 8.D records were got =
prepared and pre scrutinized by the Deputy Inspector, Survey Ofo Reenue Divisional '
Officer, Nandyal on 14.09.2009. | therefore accept the Sub-Division area of 209.20. acres
of land as true area of the lands under acquisition,

PUBLICATION OF STATUTARY NOTICES :

The Notices Ufs 9(1) and 10 of the LA Act were got published by affixuture
cn the Notice board of the Grama Chavidi, Moolasagaram Village, Tahsildar Office,
Nandyal, Notice Board of RDO's office, Nandyal and other required places in time on

22.12.2012,

The individual notices U/s 9(3) and 10 of the LA Act calling on the
interested persons to appear and file objections with regard to the compensation amount
(o the measurements of the lands under acquisition before the Land Acquisition Officer on
05.01.2013 at Sub-Collector Office, Nandyal were got served on the interested persons,
“nown are believed to interested persons in the land under acquisition on 22.12.2012.

Trees and Structures :

There are tress of Fruit bearing and Non-Fruit bearing existing on the lands
under acquisition and the certain structures are also covered under acquisition. The
details and estimated values are furnished as per the report of A.D, Harticulture, MNandyal
and Forest Officer, Nandyal, E.E, SRBC Div No-I. CADA, Nandyal. The values are

included accordingly.

Possession of land -

Possession of the lands have not been taken .

Solatium @ 30% :

The solatium @ 30% is awarded and ordered to be added to the market

Does not arise since no possession taken.

Additional market value @ 12% :

The additional market value @ 12% for the period from ZS,G?EQTE to
10.06.2013 (323 days) is awarded and ordered to be added to the land compensation,

TITLE AND APPORTIONMENT: /
1) Sy.No. 432/1, Extent acquired 4.35 Acres, Rate per Acre; Rs.5,00,000/-
Land Value 2175000 |
30% Solatium 652500 }
230967

| 12% Additional Market Value
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Progeedings of the Revenue Divisional Officer, Nandyal
e Prasent Sri B.Shankar,.S¢. _
: ,p—sE-28%
Award No. o7 12013-14, Dated: £7.06.2013

Rc.GI1064/2012.

sub’ Land Acquisition — General — Kurnool District — Nandyal Mandal -
Moolasagaram village — Sy.No. 432/1, 462/1 etc. — extent 209.05
acres — Acquisition of lands for widening and deepening of Kundu
dver in connection with the Nandyal Flood Protection WOTKS — Draft

5 Award — Regarding.

Ref: 1) R.Dis. G1/2606/2008, dt: 11 42012 of District Collector, Kurnool.
2) E.E. SRBC, Division No.-1 (CADA), Nandyal
!_r.NG.E.EISRBCJD.M.IIGADMNDUTWHQGM. Dt:05.05.2012.
3) This office Lr.No. Re.G. 1064/2012, dt: 5.7.2012.
" 4) Collector, Kurnool Rc.G1/1705/2012, dt! 19.7.2012 & 20.7.2012.

5) This office Rc.G.1064/2012, Dt:19.01.2013.
8} Collector, Kurnool proceedings Re.(1.1799/2012, Dt:01.02.2013.

& ok * K

ORDER :-

s AR

The Executive Engineer, | & CAD, K.C.Canal, Nandyal has sen

requisition proposals earlier in GRe.No. F.No. TWATO31794 di: 24.1.2009 for acquiring

the lands to an extent of AC, 108.00 cents of Moolasagaram village of Nandyal Mandal for
widening and deepening of Kundu river in connection with Nandyal flood protection

works. They were lapsed by 20.12.2011 due to Non- availability of funds when the L.A.

proposals stood at Award stage.

Subsequently the Collector, Kurnool has requested to obtain 2 fresh

requisition proposals. pccordingly the Executive Engineer has been asked to send a
fresh requisition proposals for initiating L.A. proceedings in the matter. Meanwhile ine

Executive Engineer, SRBC Division,No. | (CADA), Nandyal has informed that the lands

raquisitioned garlier are holds good.

The following lands of Moolasagaram village, Nandyal Mandal have

keen inducted in the acquisition and the lands are inspected along with the Tahsildar and

iandal Surveyor of Nandyal on 5.7.2012.

[ Extent |

- Sy.No. A.C. |
4321 4,35
4621 6.45
50711 g.7e
508 16.00
508/ 2.50
500/1 5.96
510/1A 0.15
510/2A 7.47
460/2 0.46
51211A 4.05
“sl2RAT_ | 1.00

T )




48212 3.55
485/2 4.47
486/2 3.80
487/2 6.07
488 582
47712 1.71
476/2 0,31
146/2 027
146/3 0.81
144/2 2.78
| 142/2 ! 452
14118 560 |
498/1A 3.683
499/18B 0.01
AQG/2A 0.39
502/2 13.42
503/1 . 457
503/2 7.47 s
504 12.98
145 1.83 s
497/A 2.68
497/8 275
498 2.98
485 5.00
494 0.56
o 493 2.7
492 12D
491 8.52
484 4.05
483 410
464 7.04
415 10.89
413 0.71
| TOTAL: 187.93
Addendum 490 7.30
: 498/2 3.82
G.Total: 209.05

- ———

“The lands Have been got measured, surveyed sub division records

also got prepared and pre-scrutinised, according fo which the actual extents of patta

lands and the Government Iands;lave been arrived to Ac. 209.05.

Govt. land
Sy.No. Extent Classification
511 0.12 G.P.
45811 0.03 G.P,
0.15
ABSTRACT
Patta Ac. 209.05
Govt. patta Ac. _0.15
Ac. 209.20

re classified as 1.D., 11D, SID,
5 are existing.

The lands covered under acquisition a

GID. The lands are cotton soil and the following structures and tree
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Fruit Bearing Trees

No.of fruit bearing trees

s

6 Coconut trees

10 Palmyra trees, 500 sweet lime trees
32 Coconut trees

04 Coconut trees

510/2A 7.47 1 Coconut trees
4862 3.80 15 Coconut trees
464 7.04 02 Coconut trees-
5086 16.00 43 Coconut trees
1 Amla tree
85 Mango trees
108 Sapota
4185, 10.89 04 Coconut trees

15 Palmyra trees
50 mango trees

Structures
Sy.No. Extent Structures existing
46211 6.45 One round well with motor pump room
o086 16.00 One round well with motor pump room
512/1A 4.05 One open well =
464 7.04 One motar pump Room
415 10.89 One well, pump Room.

Non-Fruit bearing trees

Sy.No, Extent No.of non fruit bearing trees i
462/1 6.45 02 Teak trees

50711 8.73 01 Eucalyptus tree

510024 7.47 02 Margosa trees, 01 teak tree

48012 0.46 01 Margosa trees — 04 Eucalyptus trees "

466/2 2.11 - D4 Margosa trees

464 7.04 02 Margosa trees

506 16.00 130 Teak trees, 80 Teak trees

415 10.89 01 Soapnut tree.

Two (2) Electrical lines are passing from west to East in Sy Nos.
51DI1A S10/2A, 510/2A &nd one (1) Electrical line s passing from East to West in

Sy.Nos. 485/2, 486/2 and 487/2. :

The AD,Horticulture, Nandyal- VI, Forest Officer, Nandyal and E.E
SRBC Division No-1 CADA, Nandyal have been requested to furnish the estimation
values of the above trees and structures. The values are furnished here under.

14

Structures Values

] Estimate Cost | Castofthe |
Sl.No | Suryey No. Name of the Structure as per 8. S.R | structure ofter j
J 2009-2010 deprecation |
|
I
64,686-00 |

F One motor pump room one 87 109-00
b 462 round Well ; I
= [ 192930-00 J
5 508 One Motor pump room one 229024 | [

round well ] j

l"'|'lllI g ~.<
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X 3 —!-' TTTEARI | "7 One open well | siledup |
@ T 484 | Gne motor pump Room 105775-00 7853700 - 3
| e | Gne Vel P oo | 468000 | 321774 |
Values of Fruit bearing trees R ) o e
I'él. Sy. No | Extent [ No of Fruit baarif"fé"mvaluea estimated |
f. No trees : RS/-
.I 1 509 5.86 & Coconut Trees 7631-00
(2 43211 [7.35 | 500 Sweel lime |617835-00
l ’ Trees f |
'3 46277 645 32 Coconut trees | 40697-00
q 507/1 |8.73 04 Coconut trees 5087-00
57 [510/2A | 7.47 | 1 Coconut trees | 1272-00
5 486/2 |3.80 |2 Coconutltrees | 2544-00 .,
['F 464 | 7.04 02 coconut trees 2544-00
5 |06 1600 |43 Coconu rees. | 275872-00 ) |
I: r one Amia tree, 85
} Mange lrees and_l
![ | 106 sapola ‘
IQ 418" i 10.89 04 Coconut Trees, ‘ 85350-00
| | ! 50 Mango treesm Ii - ]

“Values of Non- Fruit bearing trees
"8I [Sy No |Extent | No of “Non-Fruit | Values estimated |

i

JI bearing trees RS/-
| 7 SRR,
|

845 03 teak trees 6473 59

507/1 | 873 |01 Eucalyptustree | 733.99

S10A | 7.47 102 Neem lrees, 01 | 5090.47

|
! teak tree,

i'..»: 460/2 | 0.46 GiNeem trees . 06 11513.86

| Eucalypius tees

i'f;’ Tas6lz | 2.11 04 Neem trees  {4883.98

6 | 464 7.04 03 Neem irees | 7393.54

6 | 508 1600 | 212 Teak trees | 187407.51 +
i 7 415 10.89 01 Soapnul tree !‘ i

The lands covered under acquisition are for widening and deepening

of Kundu river in connection with the Nandya! Flood Protection Works.

The Draft Notification ufs 4(1) of the Land Acqguisition Act has been
gs/2012, dated 14,7 2012

approved in Kurncol Collector's proceedings No. Re. G117
| The: 2-

lished in the A.P. Gazette Part-| Exira ordinary No.10 dated 23.07.2012.

and pub
(1) Eenadu,

A Telugu Notification has been publishad in lwo dailly news papers, namely
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dated 24.07.2012 and (2) Maharadhi, dated 25.07.2012. The substance of the
notification has been published in the village on 25.08.2012.

The D.D. u/s 6 of the L.A. Act proposals have been approved in
Collector, Kurnool proceedings No. Re.G1/1705/2012, dated 20.7.2012 and published in
ihe AP. Gazette Part-l Extra ordinary No. 11 dated 25.07.2012. It has also been
published in local Telugu News papers i.e., (1) Andhra prabha dt 28/07/2012 (2)
PrajaHitam dt 27/07/202. The substance of D.D. was also published in the village on

27.08.2012,
Further it is noticed while preparing the enjoyment list of the lancs

under acquisition an extent of 11.12 acres in (Sy.No.480, extent 7.30 and Sy.no.498/2
extent 3.82 , Total extent 11.12 acres) which is also covered under acquisition have been
missed and the addendum proposals to the said extent are submitted to the Coleletar,
Kurnool vide in this office Re.G.1064/2012, Dt:11.01.2013 for approval and publication.
iMean while the addendum proposals in respect of Sy.No's 490 and 498/2 extent 1%.42
acres have been approved vide Collector proceedings Re.G1/1799/2012, Dt:01.02.2013
and published in the A.P District Extra ordinary Part-l Gazstte No.02/KNL Dt05.02.2013.
The substance of addendum Notification and Declaration have been published at
conspecious places of the Village on 10.03.2013. All together the total extent of the
notification now arrived to 187.93+11.12=209.05.

In order to fix up the market value of the lands, under acquisition, the
sales statistics, which took place in Moolasagaram village, Nandyal Mandal during the
crucial period of three years preceding the date of notification i.e., from 24.07.2009 to
23.07.2012 have been gathered from the Sub-Registrar's Office, Nandyal, which are

detailed as follows:

Sl Document Sy.No. Extent Sale Rate
No. No. & Date 48 Sold sold in amount per acre
~ AC. Rs. Rs. |
g | Soeme | s 2.00 200000/~ | 100000/~ |
2 %?gggg 119, 102 3,00 189000/- 63000/-
8 | o ee | 28R 1.70 255000/~ | 150000/
4| o 312 1.15 1730001~ | 150435/ |
| e 96 500 600000/ | 120000/ |
PR el 4.80 408000/ | 85000/-
7 | e | BB 683 | 581000~ | 85066/
B | S i 2.30 230000/ | 100000/
| 9 | 53*3142’22%%99 309 1.70 144000/~ | B4708/-
1 | St 309 1.75 1440001- 82286/-
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v | Ao 308 1.405 149000/~ | 106050/
El 1.00 82000~ | 82000-
| 1 | ?aﬂ’?z%y% 305 i 3.195 320000~ | 100516 |
14 ff;%%}% 120 2.00 200000/~ | 100000/-
15 3;2{};"‘;%1% 131 1.78 178000/~ | 100000/-
@ | AV | e 2.35 235000~ | 100000~ |
17 H’fggfg 131/3 3.55 35500/~ | 100000/-
| ey | 0 1.58 158000/ | 100000/-
19 | eos %%11% 83, 9112 1.70 170000 100000/-
I~1590/2010
20 | 06.03.2010 | 83,9112 1,898 190000/~ | 100105-
156172010 |
21 | 06.03.2010 | 83,9172 0.375 38000~ | 101333/
2 | o 120 3.00 300000~ | 100000/- |
e |oaar | W s 359 288000/~ | 80223/
| Lo 280 3.5 280000- | 80000
TRl 131 | 228 2740001 | 120175/-
| 26 32%55%%11% T 254 305000/~ | 120079/
| 27 Jolretl | oe 0.48 100000/~ | 208333
‘ B | 143 121 421000~ | 100000/ _
| 20 ;59%%%%11% 143 2.43 243000/~ | 100000/ |
4 | sioe 2010 | 37,377 | 06425 65000/~ | 101167/
| 31 i 339 5.1 735000/~ | 144118/
' g |(P0E | ese (1 1.09 88000/- 80734/-
| a3 j‘f%%’i%‘% 936, 1113 25 200000~ | 80000
34 SEE%%L% 12011 0.65 195000/~ | 300000/-
| 35 62?;“’2251"5 370/2, 371 2.52 504000/~ | 200000/~ |
— 114 6.14 1535000/~ | 250000/
30.8.2010
37 %?ng"zzg;g | 156 1.45 363000~ | 250345-
28 553_59%%” 275/4, 27611 445 890000/~ | 200000/
39 ;gf&ﬁ 1088,1090 2.05 410000 | 200000~
| 40 | 5,"31213%’;‘5 111612, 13212 0.05 73000/~ | 1460000/




\/{ _r/
|
|
|
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| 250 | 500000~ | 200000-
ey 165 0.36 90000/ | 250000/-
i 186 0.41 103000~ | 251220/
Phptdesl 165 0.98 245000 | 250000/
45 | 5002000 | 000, 00012 | 2.94 588000/~ | 200000/-
48 ety | T, TR 2.02 585000/~ | 200342/-
AR 118 2.82 2280000/ | 808511/-
i | 118 1.82 2280000/ | 1252747/-
W | R s 2.13 426000/~ | 200000/
0 iy 165 1.87 374000/ | 2000004 |
;o TR am 1.45 290000/~ | 200000/~
& | 50 0.43 86000/~ | 200000/
53 | oottt laims voem | mee 164000/~ | 200000/~ |
{iaa | e R 16.5 3300000/~ | 200000/-
55 AL nzea 4.31 862000/~ | 200000/
go. | Toaian! 134 6.01 1202000/ | 200000/-
a7 | Pponl 149 1.77 2571000/ | 1452542/-
s | Loy 149 1.75 2541000/~ | 14520001
sp | B 149 176 2541000/~ | 1452000/-
66 | Lot 148 1.20 240000/~ | 200000/-
E %%?;§§1111. 114 1.00 | -200000~ | 200000/ |
B2 Loi e 11 2.00 400000/~ | 200000/-
- B3 gzﬂﬁsﬁfgg;’: 114 3.00 B800000/- 200000/
64 ?ggeﬁﬂ" 957 1.74 350000/ | 201149/
o8 | e 165 0.98 245000/~ | 250000/
g | RN st 1.00 200000/~ | 200000~ |
gy | oot | vre 5.03 1006000/~ | 200000/-
g8 | A 143 1.21 2420001 | 200000/
BY [ ey 957 0.50 100000/~ | 200000/-
| R | 2.94 586000/~ | 200000/-. |
| e | U 0.52 104000/~ | 200000/~ |

A

TR e L
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410000/- \ 200000/-

7o | 2972012 | 408, 1000 | 205
py | LS | 4k 138 | 133000~ | 96816
74 ?2%4312%31122 478 1.38 1336000/- 968116/-
|75 1;5;;2{}%2 370 0,341 69000~ | 201843/
| 76 "éﬁg‘ggg 282 2.58 516000/~ | 200000/
| 77 L%fggg 148 1.64 2382000/~ | 1452439/
8 g’g?gg 13113 0.65 130000/~ | 200000/
| 79 et | 18| a2 3021000/ | 968260
80 12993?2233 134 0.22 44000/~ | 200000/
ki ?f;gfgg 131 0.30 “HH000/- | 200000/
| 82 12%45’2255 131, 131/3 0.31 62000 200000~ |
83 zgfﬁﬂz 284 4.00 800000~ | 200000/
84 | ,23222{}%2 131, 13212 0.75 1116000/ | 1486018/-
85 %ﬁf@g 154 1.00 1452000/~ | 1452000/-
86 42%?;55 4D 8.20 1640000/ | 200000/-
i ‘;%5;’55;5 31A 5,61 1122000~ || 200000/ |
K ‘;%5?225112? 239 260 | 520000 200000/
s | ATZ01Z | s 072 | 100 200000/ | 200000~ |
| o0 | ‘;%QEEEE 983 1,60 320000/- 200000/-
| 91 42%???{?5 085 244 | 489000 200409/-

The lands under acquisition

and the sale lands have been

inspected

on 09.2012 along with the Tahsildar, Nandyal, Irrigation officials, Village Revenue

Officer concerned and Mandal Surveyor.

The above sales are discussed below.

2 43, 80 and g4 : These sales are hit sales. As such
n. Hence, these salas

Sale Nos. 27, il

they do not represent the frue value of the lands, under acquisitio

are discarded.

Sale Nos. 3, 4, 56.7,8 9, 10, 11, 12, 13, 14, 15, 18, 29 2430, 32,
64, 66, 83, 86, 87,88, 80,91: These sales are far

96 37,41, 47, 48, 49, 51, 51, 62, 83,
n. As such, they do not represent the true value of

away from the lands, under acquisitio

the lands, under acquisition. Hence, these sales are discarded.



[ Trees value 617835 |
| TOTAL 3676302 |

During the award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment of the individuals as detailed.

I\?é. Name of the Awardee with Father's Name Egtegt |
1 | Patan. Rasool Khan S/o Jamaal Khan : 3.10
Patan. Shamsher Khan S/o Jamaal Khan 0.38
3 -Patan Rasool Khan, J.Haseena Begum and Patan .
___| Hameeda Bee (Disputed the extent possessed by them) 0.87 |
[ TOTAL 4.35 |

1. Patan. Rascol Khan S/o P.Jamaal Khan : He deposed that the land under
acquisition is his ancestral property. The above land under acquisition in Sy.No.
432/1 which Is in Patta No.550 and having pattadar Pass Book No. 462672 and
stands registered in the name of Patan. Rasoot Khan S/o Jamaal Khan as per 1B
Register of Moolasagaram village, Nandyal Mandal, Kurnool District During the
Award enguiry it is revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. 500
Sweet lemon frees are existing on his land, The lands are not mortgaged to any
other individual or institution. There are no other claimants. During the award

enquiry he claimed market value @ 1 crore per acre.

2. Patan. Shamsher Khan S/o Jamaal Khan: He deposed that the land under
acquisition is his ancestral property. The above land under acquisition in Sy.No.
4321 which is in Patta No. 619 and having pattadar Pass Book No. 493168 and
stands registered in the name of Patan. Shamsher Khan S/o Jamaal Khan as per
1B Register of Moolasagaram village, Nandyal Mandal, Kurnool District. During
the Award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment with saleable rights and it is* free from all
encumbrances. There are no other claimants. During the award enquiry he
claimed market value @ 40,00,000/ per acre

3. Patan Rasool Khan etc., : The dispute to an extent of 0.87 cents is engaged
among Patan-Rasool Khan, J.Haseen Begum and Patan Hameeda Bee.

During the award enquiry they claimed the Market Value af
Rs.1,00,00,000/- and 40,00,000/- per acre. But failed to adduce or produce any
documentary evidence in support of their claim. The claims are rejected as baseless,
The land owners deposed that there are no permanent Structures, Tombs and Wells on
the land under acquisition that it is neither surplus land assigned under Land Ceiling Act
nor land assigned under Dharkhast rules and that it is neither belongs to the Endowment
Department or to the Wakf Board. They agreed to abide by the statutory provisions and
other rules of the Land Acquisition Act. The trees values are included as per estimation
values furnished by the concerned officer,

The Market Value of Rs.5,00,000/- per acre fixed already holds good
Therefore the total land compensation is apportioned, awarded and ordered to be paid {o

the Awardees as follows:

18 et e /- "

I ] :

= Name of the Awardee with Fatf;er's Nam Survey Eitent | Tg*t:’ar;;zid
No. R Number Gr::. sation Awarded |
Rs. ,
1 __| Patan. Rasool Khan S/o Jamaal Khan 432/1 3.10. 2797432 |
2__| Patan. Shamsher Khan S/o Jamaal Khan | _432/1 0.38 267176 |
Patan Rasool Khan, J.Haseena Begum : |
L > J and Patan Hameeda Bee (Disputed the | e ﬁf____u 10 ]
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extent péssessed by them)

Total: | 4.35 3676302 |

‘-._

= In respect of extent 0.87 cents as there is disputed among Patan Rasool ;
Khan, J.Hasaen_a_ﬁegum and Patan Hameeda Bee. The total compensation is ordered to *
be kept under Civil Deposit Ufs 31(2) of the L.A Act,

2} Sy.No.462/1, Extent. 6.45 Acres, Rate per Acre: Rs.5,00,000/-
Land Value | 3225000
30% Solatium 967500
12% Additional Market Value 342468
Structures Value 64686
Trees Value 56681

| TOTAL 4656335 ‘// :

During the award enquiry it is revealed that the land under acquisition is
under the possession and enjoyment of the individuals as detailed.

-t

3| 1 | Extent
NCJ. Name of the Awardee with Father's Name 1 Ac.
: c. |
1 | Avuthu Umamaheswara Reddy S/o Koti Reddy 3.27 r
2 | Avuthu Thulasamma W/o Koti Reddy 3.18
E Total: | 6.45

s ®

1. Avuthu Umamaheswara Reddy S/o Koti Reddy : He deposed that the land under
acquisition is his self property. The above land under acquisition in Sy.No. 462/1
which is in Patta No. 1439 and having pattadar Pass Book No. 718848 and stands
registered in the name of Avuthu Umamaheswara Reddy S/o Koti Reddy as per 1B
Register of Moolasagaram village, Nandyal Mandal, Kurnool District, During the
Award enguiry it is revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. There are

no other claimants. During the award enquiry he claimed market value @ 1 crore

per acre -

5 Avuthu Thulasamma wio Koti Reddy: She deposed that the land under acquisition
is her self property. The above land under acquisition in Sy.Na. 462/1 which is
in Patta No. 1442 and having pattadar Pass Book No. 712872 and stands
registered in the name of Patan. Avuthu Thulasamma W/o Koti Reddy as per 1B
Register of Moolasagaram-village, Nandyal Mandal, Kurnool District. During the
Award enquiry it is revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. Three
Teak 32 Coconut trees, and One motor Pump room and one round well are
existing on her Jand . The lands are not morigaged to any other individual or
institution. There are no other claimants. During the award enquiry he claimed

market value @ 1 crore per acre

hey claimed the Market Value at Rs.1,00,00,000/-
per acre. But failed to adduce or produce any documentary evidence in support of
their claim. The claims are rejected as baseless. The land owners deposed that itis
neither surplus land assigned under Land Ceiling Act nor land assigned under
Dharkhast rules and that it is neither belongs to the Endowment Department or to the
Wakf Board. They agreed to abide by the statutory provisions and other rules of the
Land Acquisition Act. The trees and structure values are included as per estimation

values furnished by the concerned officer.

During the award enquiry t
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The Market Value of Rs.5,00,000/- per acre fixed already holds good. Therefore

the total land compensation is apportioned, awarded and ordered to be paid to the
Awardees as follows: '

o e

: Estent Total Land :
Sl : ; Survey Compen
No. | Mame of the Awardee with Father's Name Nilmiar ﬁéc. aaton AnErdsd |
Rs. !
. Avuthu Umamaheswara Reddy S/o Koti 462/1 397
Reddy Z Vi b
£ | Avuthu Thulasamma W/o Koti Reddy 46211 3.18 SIOE8EE 2257 >
,. | Total: E 6.45 N
3) Sy.No. 490, Extent.7.30 Acres, Rate per Acre: Rs.5,00,000/-

4 Land Value Rs. 3650000
30% Solatium Rs, 1095000

12% Additional Market Value Rs. 387600 '
Grand Toftal. Rs.513m25{1(1

During the award enquiry it is revealed that the land under acquisition is under the

possession and enjoyment of the individuals as detailed.

1.

3

| gL | Extent
Nc;. Name of the Awardee with Father's Name .ﬂéc,
1 | Mainyar Nazeer Ahamed S/o M. Ameer Ahamed 1.22
2 | Mainyar Zameel Basha S/o M. Ameer Ahamad 1.23
3 | Mainyar Nisar Ahammad S/o0 M Ameer Ahamed 1.22
4 | Bodhanapu Sai Krishna S/o B.Narasimhulu - A2
5 | Akula Chinna Ankaiah S/o A Venkataiah 0.73
6. | Akula Lakshmi Narasamma W/o Venkateswarlu - 0.72
7. | Bodhanapu Venkata Prasada Rao S/o B.Narasimhulu 0.73 |
8. | Akula Pedda Ankaiah S/o A Venkataiah 0.73
.| TOTAL | - 7.30 |

Mainyar Nazeer Ahamed S/o Ameer Ahamed : He deposed that the land under
acquisition is his ancestral and also self property. The above land under
acquisition in Sy.No. 480 measuring an extent'of 0.91 Y2 which is in Patta No. 213
and having pattadar Pass Book’s No. 176125 and stands registered in the name of
Mainyar Nazeer Ahamed S/o Amerahamad as per 1B Register of Moclasagaram
village, Nandyal Mandal, Kurnool Disirict. It Is self acquired land. Further he got
the property of his share of 0.30 ¥ cents after his father's death since his father by
name M.Ameer Ahamed had pattadar passbook No.176124 vide patta No.212.
He has produced notary affidavit in connection with their partition deed. During
the Award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment with saleable rights and it is free from all
encumbrances. He deposed that there are no structures or trees on the land
under acquisition. During the Award enquiry he claimed market value @
Rs.50,00,000/- per acre. There are no other claimants.

Mainyar Zameel Basha S/o Ameer Ahamed : He deposed that the land under
acquisition is his ancestral and also self property. The above land under
acquisition in Sy.No. 490 measuring an extent of 0.92 %2 which is in Patta No. 215
and having pattadar Pass BooK's No., 176127 and stands registered in the name of
Mainyar Zameel Basha S/o Ameer Ahamad as per 1B Register of Moclasagaram
village, Nandyal Mandal, Kurnool District. It is self acquired Iand‘. Fuﬂzher he got
the property of his share of 0.30 ¥ cents after his father’s death since his father by
name M.Ameer Ahamed had pattadar passbook No.176124 vide patta Mo.212.
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He has preduced notary affidavit in connection with their partition deed. Duri:
the Fhwa:rd angquiry 't. is revealed that the land under acquisition is under the
pogsession and enjoymant with saleable rights and it is free from all

encumbrances. He deposed that there are no structures or trees on the land™ |
L

under acquisition. - During the pward enquiry he claimed market -val
value
Rs.50,00,000/- per acre. There are no other claimants. o

M Mainyar Nisar Ahammad S/o Ameer Ahamad : He deposed that the land under
acquisition Is his ancestral and also self property. The above land under
acquisition in Sy.No. 490 measuring an extent of 0.91 ¥z which is in Patta No.
214 and having pattadar Pass Book's No, 176126 and stands registered in the
name of Mainyar Nisar Ahamed Sfo Ameer Ahamad as per 1B Register of
Moolasagaram village, Nandyal Mandal, Kurnool District. 1t is self acquired land.
Further he got the property of his share of 0.30 ¥z cents after his father's death
since his father by name M Ameer Ahamed had pattadar passboﬂk No. 176124
vide patta No.212. He has produced notary 5ffidavit in connection with their
partition deed, During the Award enquiry it is revealed that the land under
acquisition s under the possession and enjoyment with saleable rights and it is
free from all encumbrances, He deposed that there are no structures or trees on
the land under acquisition. During the Award enquuy he claimed market value @
Rs 50,00,000/- per acre. There are no other claimants.

Bodhanapu Sal Krishna Sf/o B Narasimhulu : He deposed that the land under
acquisition is his self property. The above land under acquisition in Sy.No. 490
which is in Patta No. 410 and having pattadar Pass Book No. 353511 and stands
registered in the name of Bodhanapu Sai Krishna Slo B.Narasimhulu as pef 18
Register of Moolasagaram village, Nandyal Mandal, Kurnool District. During the
Award enquiry itis revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. He
deposed that there are no structures of trees on the land under acquisition During
the award enquiry he claimed market value @ Re 50,00,000 per acre. There are
no other claimants.
Akula Chinna Ankaiah s/o A NVenkataiah - He deposed that the land under
acquisition is his self property. The above land under acquisition in Sy.No. 480
which is in Palta No. 409 and having pattadar Pass Book No, 353510 and stands
registered in the name of Akula Chinna Ankaiah S/o A enkataiah as per 1B
: m village, Nandyal Mandal, Kurnool District During the
Award enguiry itis revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. He
deposed that there are no structures or trees on the land under acquisition During
the award enquiry he claimed market value @ Rs.50,00,000 per acre. There are
no other claimants.
Akula Lakshminarsamma Wio Vekateswaru . She deposed that the land under
acquisition is her self property. The above land under acquisition in Sy.No. 490
which is in Patia No. 407 and having pattadar Pass Book No. 353508 and stands
registered in the name of Akula Lakshminarsamma W/o Venkateswarlu as per =
Register of Moolasagaram Vvillage, Nandyal Mandal, Kurnool District. During the
Award enguiry it s revealed that the land under acquisition 1S under the possession
and “enjoyment with saleable rights and it is free from all encumbrances. She
deposed that there are no structures or trees on the land under acquisition. During
the award enquiry she claimed market value @ Rs.50,00,000 per acre. There are
no other claimants.
Bodhanapu Venkata Prasadarao S/0 B Narasimhulu . He deposed that the land
under acquisition is his self property. The above land under acquisition in Sy.No.
490 which is in Patla No. 406 and having pattadar Pass Book No. 333507 and
stands registered in e name of Bodhanapu \enkata Prasadarao Slo
= Narasimhulu as per 18 Register of Ioolasagaram village, Nandyal Mandal,
Kurnoo!l District. During the award enquiry it is revealed that the jand under

acquisition 1s under the possession and enjoyment with saleable rights and it is

free from all encumbrances. He deposed that there are no structures or frees on
d market value @

the land under acquisition During the award enquiry he claime
Rs.50,00,000 peracre. There are no other claimants.
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8. Akula Pedda Ankaiah S/o A\Venkataiah : He deposed that the land under
acquisition is his self property. The above land under acquisition in Sy.No. 490
which is in Patta No. 408 and having pattadar Pass Book No. 353509 and stands
registered in the name of Akula Pedda Ankaiah Sfo A.Venkataiah as per 1B
Register of Moolasagaram village, Nandyal Mandal, Kurnool District. During the
Award enquiry it is revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. He
deposed that there are no structures or trees on the land under acquisition. During
the award enquiry he claimed market value @ Rs.50,00,000 per acre. There are

no other claimants.

During the award enquiry they claimed the Market Value at Rs.50,00,000/- per
acre, But failed to adduce or produce any documentary evidence in support of their
claim. The claims are rejected as baseless. The land owners deposed that it is
neither surplus land assigned under Land Ceiling Act nor land assigned under
Dharkhast rules and that it is neither belongs to the Endowment Department or to the
Wakf Board. They agreed to abide by the statutory provisions and other rules of the

i Land Acquisition Act. There are no structures or trees on the land under acquisition

The Market Value of Rs.5,00,000/- per acre, fixed already holds good. Therefore
the total land compensation is apportioned, awarded and r::rder‘ed to be paid to the

Awardees as fol!ows

Extent | Total Land 1
S, : ; Survey Compen
Kies. Name of the Awardee with Father's Name 5 b ﬁéc. o
: Rs. ;
3 Mainyar Nazeer Ahamed S/o M. Ameer |
1 Ahaeian 490 1.22 857777 I.
5 Mainyar Zameel Basha Sfo M. Ameer 490 193 864808 |
Ahamad
Mainyar Nisar Ahammad S/oc M Ameer : =
3 P 490 1.22. BE7TT7
4 Bodhanapu Sai Krishna S/o B.Narasimhulu 490 0.72 506229
5 Akula Chinna Ankaiah S/o A.Venkataiah 480 f73. L 513260.
- Akula Lakshmi Narasamma W/o :
| 6. Vee ey 490 0.72 50622 Ed_mm.
Bodhanapu Venkata Prasada Rao S/o =
7, B Narsciahity 490 0.73 513260
Akula Pedda Ankaiah S/o A Venkataiah 490 0.73 5132680
I [ TOTAL | 7.30 5132600 //

4) Sy.No.507/1, Extent. 8.73 Acres, Rate per Acre: Rs.5,00,000/-

Land Value , Rs. 4365000
-30% Solatium Rs. 1309500
12% Additional Market VValue Rs. 463527
Trees Value 5821
6143848

During the award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment of the individuals as detailed.

5| ‘ | Extent
{ NE!‘, Name of the Awardee with Father's Name ﬁéc.
1 | Vanga Sarada W/o Vanga Seshi Reddy 4.14

2 | Avuthu Thulasamma Wi/o Lakshmi Reddy | 0.45
3 | Vanga Seshi Reddy S/o Venkata Ramireddy 4.14
TOTAL 8.73
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1. Vanga §arada W/o Vanga Seshi Reddy : She deposed that the land under '
acﬁ:}urs!t:c:wn is her self property. The above land under acquisition in Sy.No. 0TI~ i %
wh|}':h s in Patta No. 1441 and having pattadar Pass Book No. 71 2971 and stands 2
reg@tered in the name of Vanga Sarada W/o Vanga Seshi Reddy as per 1B
Register of Mooclasagaram village, Nandyal Mandal, Kurnool District. During the
pward enquiry it is revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. She
deposed that there are no structures or trees on the land under acquisition. During
the award enquiry she claimed market value @ 1 crore per acre. There are no

other claimants.

2 Avuthu Thulasamma W/o Lakshmi Reddy : She deposed that the land under
acquisition is her self property. The above land under acquisition in Sy.No. 507/1
which is in Patta No. 1442 and having pattadar Pass Book No. 712972 and stands
registered in the name of Avuthu Thulasamma W/o Lakshmi Reddy as per 1B
Register of Moolasagaram village, Nandyal Mandal, Kurnool District. During the
Award enquiry it'is revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. She
deposed that there are no structures or trees on the [dnd under acquisition. During
the award engquiry she claimed market value @ 1 crore per acre. There are no
other claimants. )

Vanga Seshi Reddy S/o V. Venkata Rami Reddy : He deposed that the land under
acquisition is his self property. The above land under acquisition in Sy.No. 50711
which is in Patta No.1440 and having pattadar Pass Book No. 718947 and stands
registered in the name of Vanga Seshi Reddy S/o V. Venkata Rami Reddy as per
18 Register of Moolasagaram village, Nandyal Mandal, Kurnool District. During
the Award enguiry it is revealed that the land under acquisition is under the
possession and enjoyment  with saleable rights and it Is free from all
encumbrances.” Four Coconut Tress and 1 Eugalyptus tree are existing on his
land, The lands are not mortgaged to any other individual or institution. Buring the
award enquiry he claimed market value @ 1 crore per acre There are no other

claimants.

LW

During the award enquiry they claimed the Market Value at Re.1,00,00,000/-
per acre. But failed to adduce or produce any documentary evidence in support of
their claim. The claims are rejected as baseless. The land owners deposed that it is
neither surplus land assigned under Land Ceiling Act nor land assigned under
Dharkhast rules and that i is neither belongs to the Endowment Department or to the
\Wakf Board. They agreed to abide by the statutory provisions and other rules of the
Land Acquisition Act. The trees valugs are included as per estimation values

furnished by the concerned officer.

ready holds good. Therefare

The Market Value of Rs.5,00,000/- per acre fixed al
ordered to be paid to the

the total land compensation is apportioned, awarded and
Awardees as follows!

I . ' Extant Total Land |
.8l . , survey S Compen
| o, 1| Name of the Awardee with Father's Name Nifhar P(.:c, ition Awatded
: ; Rs. ]
f_d. Vanga Sarada W/o Vanga Seshi Reddy 50711 | 4.14 2910813 |
"2 | Avuthu Thulasamma Wio Lakshmi Reddy 507/1 0.45 316398
—=—/anga Seshi Reddy Slo Venkata Ramireddy | 907" 774 | 2016636
[ 8.73 6143848

TOTAL

.20 L

5) Sy.No.506 , Extent. 16.00 Acres, Rate per Acre: Rs.5,00,000/-

Land Value Rs. 8000000
tiun Rs. 2400000

[30% Solatium R
[ 12% Additional Market Value Rs. 849534 |
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Structure Values 159273
Trees Values 463280
TOTAL 11872087

During the award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment of the individuals as detailed.

B=l : . Extent ]
No. Name of the Awardee with Father's Name Ta 5 |
1 Atmakuru Vijay Kumar S/o A.Naga Bushanam Sheity 16.00

The Pattadar Atmakuru Vijay Kumar Sfo A.Naga Bushanam Shetty has deposed
that the land under acquisition is his self property. .The above land under
acquisition in Sy.No. 508 which is in Patta No.333 and having pattadar Pass Book
No. 4737 and stands registered in the name of Atmakuru Vijay Kumar S/o A.Naga
Bushanam Shetty as per 1B Register of Moolasagaram village, Nandyal Mandal,
Kurnool District. During the Award enquiry it is revealed that the land under
acquisition is under the possession and enjoyment with saleable rights and it is
free from all encumbrances. One Round well with motor pump set, 43 Coconut
Tress, 1 Amla, 85 Mango tress, 106 Sapota trees and 212 Teak tree are existing
on hie land. The lands are not mortgaged to any other individual or institution.
During the award enquiry he claimed market value @ 50,00,000 per acre There
are no other claimants. :

During the award enquiry he claimed the Market Value at Rs.50,00,000/- per
acre. But failed to adduce or produce any documentary evidence in support of his
claim. The claim was rejected as baseless. The land owner deposed that it is neither
surplus land assigned under Land Ceiling Act nor land assigned under Dharkhast
rules and that it is neither belongs to the Endowment Department or to the Wakf
Board. He agreed to abide by the statutory provisions and other rules of the Land

. Acquisition Act. The structures and trees values are included as per estimation

values furnished by the concerned officers.

The Market Value of Rs.5,00,000/- per acre fixed already holds good. Therefore

the total land compensation is apportioned, awarded and ordered to be paid to the
Awardee as follows: 55

Extent I Total Land
1 ; : Survey Compen
i Name of the Awardee with FatharslName A Péa Satinn Annidin
: . : Rs.
Atmakuru Vijay Kumar S/o A.Naga
i 1 mahanam Shath > 508 16.00 11872087

1

6) Sy.No.508/1, Extent. 2.50 Acres, Rate per Acre: Rs.5,00,000/-

Land Value ~ |1 1250000
30% Solatium 375000
129 Additional Market Value 132740
TOTAL | 1757740

During the award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment of the individual as detailed.

Thé pattadar Sri Patan.Rasco
under acquisition is his ancestr
508/1 which is in Patta No.55

5l, : . Extent
No. Name of the Awardee with Father's Name AR D
1 Patan Rasoo! Khan S/o P.Jamal Khan 2.50

| Khan S/o P.Jamal Khan has deposed that the land
al property. The above land under acquisition in Sy.Nc.
0 and having pattadar Pass Book No, 462672 and

stands registered in the name of Patan. Rasool Khan Slo Jamaal Khan as per 1B
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Regis?er of Moolasagaram village, Nandyal Mandal, Kurnool District. During the
i enguiry it is revealed that the land under acquisition is under the possemiad "=
and enjoyment with saleable rights and it is free from all encumbrances. The Jéaac%— i
are not mortgaged to any other individual or institution. He deposed that ;Lheré ‘are ﬂo
structures or trees on the land under acquisition. He admitted of the service of
statutory notice /s 9(3) and 10 of the L.A act in time. During the award enguiry he:
claimed market value @ 1 crore per acre. There are no other claimants.

During the award enquiry he claimed the Market Value at Rs.1,00,00,000/- per
acre. But failed to adduce or produce any documentary evidence in support of his
claim. The claim was rejected as baseless. The land owner deposed that it is neither
surplus land assigned under Land Ceiling Act nor land assigned under Dharkhast
rules and that it is neither belongs to the Endowment Depariment or to the Wakf
Board. He agreed to abide by the statutory provisions and other rules of the Land

Acquisition Act.

The Market Value of Rs.5,00,000/- per acre fixed already holds good. Therefore
the total land compensation is apportioned, awarded and ordered to be paid to the

Awardees as follows: L
|l' Sl [ ¢ ; ; survey b T{gtDE:an}Z:d _:
| No. ‘ Name of the Awardee with Fathér's Name Kbk ﬁéc. iian e

|t I RE' et
| 1 | Patan Rasool Khan S/o P.Jamal Khan 508/1 250 | 1757740 |

7) Sy.No.509/1, Extent. 5.96 Acres, Rate per Acre: Rs.5,00,000/-

Land Value 2080000 |
| 30% Solatium 894000
| 12% Additional Market Value 316452

Trees 7631

Total | 4198082

During the award enquiry it is revealed that the land under acguisition is under the
sossesgion and enjoyment of the individuals as detailed.

-

| l\i Name of the Awardee with Father's Name E;:Eegt
1 [ Patan Rasool Khan $/o P.Jamal Khan 078
"2 | Patan Reshma Wio late Dade Khan Sirani 1.89
3 | Vanga Radha Rani W/o V.Deva Karunakar Reddy 1.68

| | Patan Reshma, J.Haseena Begum and Patan Hameeda 161 |
i Bee (Disputed the extent possessed by them) ' |
| TOTAL | 598 |

o P.Jamal Khan : He deposed that the land under acquisition
land under acquisition in Sy.No. 509/1 which
tadar Pass Book No. 462672 and stands
| Khan S/o Jamaal Khan as per 1B Register

of Moolasagaram village, Nandyal Mandal, Kurnool District. During the Award
enquiry it is revealed that the land under acquisition is under the possession and
enjoyment with saleable rights and it is free from all encumbrances. The lands are
not mortgaged to any other individual or institution. He deposed that there are
~oconut trees are existing and no structures on the land under acquisition. During
the award enquiry he claimed market value @ 1 crore per acre. There are no other

claimants

Patan Rasool Khan 3/
is his ancestral property. The above
is in Patta No.550 and having pat
registered in the name of Patan. Rasoo

2 Patan Reshma Wio late Dade Khan Sirani : She deposed that the land under
acquisition is her ancestral property. The above land under acguisition in Sy.No.
50901 which is in Patta No.618 and having pattadar Pass Book No. 493200 and
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stands registered in the name of Patan. Reshma W/o late Dade Khan Sirani as per
18 Register of Moolasagaram village, Nandyal Mandal, Kurnool District, During
the Award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment with saleable rights. and it is free from all
encumbrances. The lands are not mortgaged to any other individual or institution.
She deposed that there are no structures or trees on the land under acquisition.
During the award enquiry she claimed market value @ 50,00,000 per acre. There

are no other claimants

3. Vanga Radha Rani W/o V.Deva Karunakar Reddy : She deposed that the land
under acquisition is her self property. The above land under acquisition in Sy.No.
509/1 which is in Patta No.1438 and having pattadar Pass Book No. 710769 and
stands registered in the name of Vanga Radha Rani W/o V. Deva Karunakar
Reddy as per 1B Register of Moolasagaram village, Nandyal Mandal, Kurnool
District. During the Award enguiry it is revealed that the land under acquisition is
under the possession and enjoyment with saleable rights and it is free from ali
encumbrances. The lands are not mortgaged to any other individual or institution.
She deposed that there are na structures or trees on the land under acquisition.
During the award enquiry she claimed market value @ 1 crore per acre. There are

no other claimants
4 Patan Reshma etc.,. As perthe enjoyment list submitted by the Mandal Surveyor,

Nandyal Sri P.Dada Khan Sirani Slo Khaja Khan is an enjoyer. He was diad. The
pass book was changed in favour of Smt Patan Reshma W/o deceased vide
Pattadar Pass Book No.483200 in patia No.618 for an extent of 1.89 only in
Sy.No.509 of Moolasagaram village. The full extent was already covered under
acquisition in favour of Patan Reshma and compensation is awarded and
apportioned to her. The Mandal Surveyor has given enjoyment to an extent of 3.50
to the deceased. But on perusal of pass books the extent possessed by Patan
Reshma in Sy.No.509 is only Acs.1.89. It is disputed among Patan Reshma,
J Haseena Begum and Patan Hameeda Bi, Therefore the total compensation for

an extent of 1.61 is ordered to be kept in Civil Deposit U/s 31(2) of the L.A Act.

During the award enquiry they claimed the Market Value at Rs.1,00,00,000/-
and 50,00,000 per acre. But failled to adduce or produce any documentary evidence
in support of his claim. Their claims are rejected as baseless. The land owners
deposed that it is neither surplus land assigned under Land Ceiling Act nor land
assigned _under Dharkhast rules and that it is neither belongs to the Endowment
Department or to the Wakf Board. He agreed to abide by the statutory provisions and

other rules of the Land Acquisition Act.

The Market Value of Rs.5,00,000/- per acre fixed already holds good. Therefore
the total land c:ompensatﬁan is apportioned, awarded and ordered to be paid to the
awvardees as follows except SLNo. 4 kept in Revenue Deposit:

| _ Total Land
Compen

| {\Sl:j} | Name of the Awardee with Father's Name If Egggr E;rtagt sation |
: : ¥ e Awarded |
it - Rs. |
|1 | Patan Rasool Khan S/o P.Jamal Khan 5091 0.78 566046
2 | Patan Reshma W/o late Dade Khan Sirani 5091 189 | 1328852
3 ‘;2333 Radha Rani W/o V.Deva Karunakar ﬁDQH 168 1181202
4 | Not claimed by any one__ 500/1 1.61 1131982
4 TOTAL 5.96 4198082 |

8) Sy.No.510/1A, Extent, 0.15 Acres, Rate per Acre: Rs.5,00,000/- -



> 2

Land Value 75000
30% Solatium 22500
12% Additional Market Value 7964

| TOTAL 1105464

During t_he award_:—:-nqufry it is revealed that the land under acquisition is under the
possession and enjoyment of the individuals as detailed.

| Sl | Ext
1 - . ) xtent
No. of the Awardee with Father's Name A, C.
’ M.Mery Prasanna Lakshmi W/o M.Umamaheswara 0.15
Reddy '

The pattadar Smt M.Mery Prasanna Lakshmi W/o M.Umamaheswara Reddy has
deposed that the land under acquisition is her ancestral property. The above land
under acquisition in Sy.No. 510/1A which Is in Patta No.647 and having pattadar Pass
Book No. 508143 and stands registered in the name of M.Mery Prasanna Lakshmi
MWo M.Umamaheswara Reddy as per 1B Register of Moeslasagaram village, Nandyal
Mandal, Kurnool District. During the Award enquiry it is revealed that the land under
acquisition is under the possession and enjoyment with saleable rights and it is free
from all encumbrances. The lands are not morigaged to any other individual or
institution. She deposed that there are no structures or trees on the land under
acquisition. He admitted of the service of statutory notice Ufs 9(3) and 10 of the L.A
act in time. During the award enquiry she claimed market value @ 70,00,0000 per
acre. There are no other claimants.

T

During the award enquiry he claimed the Market Value at Rs.70,00,000/- per
acre. But failed to adduce or produce any documentary evidence in support of his
claim. The claim was rejected as baseless. The land owner deposed that it is neither
surplus land assigned under Land Ceiling Act nor land assigned under Dharkhast
rules and that it is neither belongs to the Endowment Department or to the Wakf
Board. He agreed to abide by the statutory provisions and other rules of the lLand

Acquisition Act.
The Market Value of Rs.5,00,000/- per acre fixed already holds good. Thereﬁ:re
the total land compensation is apportioned, awarded and ordered to be paid to the
Awardees as follows:

! : Extent Total Land
| : ; Surve Compen
| I*il;j Name of the Awardee with Father's Name Numbgr F&G, siition fawarded |
" _ ' Rs.
. M.Mery Prasanna Lakshmi W/o N s ———
i M.Umamaheswara Reddy 5 &3 | .

9) Sy.No.510/2A, Extent. 7.47 Acres, Rate per Acre: Rs.5,00,000/-

Land Value 3735000
30% Solatium 1120500
12% Additional Market Value 396626
Trees Values 6363
Total 5258489

During the award enquiry it is revealed that the land under acquisition is under the
nossession and enjoyment of the individuals as detailed.

‘ _ : Extent |
! [i; : Mame of the Awardee with Father's Name he C. !
"1 | Konda Sadguna Devi W/o Konda Nagi Reddy 0.97
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|_2_ | Vanga Seshi Reddy S/o V.Venkata Rami Reddy | 0.97 |
3 | Vanga Radha Rani W/o V.Deva Karunakar Reddy 0.98
4 | Konda Deva Krupakara Reddy S/o Konda Nagi Reddy 2,35
5 | Konda Mahanandeseswara Reddy S/o K.Nagi Reddy 2.20 |
TOTAL 747 |

. Konda Sadguna Devi W/o Konda Nagi Reddy : She deposed that the land under
acquisition is her self acquired property. The above land under acquisition in
Sy.No. 510/2A which is stands registered in the name of Smt Konda Sadguna Devi
Wio Konda Nagi Reddy vide document No.63, Dt:14.11,2002. During the Award
enquiry it is revealed that the land under acquisition is under the possession and
enjoyment with saleable rights and it is free from all encumbrances. The lands are
not mortgaged to any other individual or institution. She deposed that there are no
structures or trees on the land under acquisition. During the award enquiry she
claimed market value @ 50,00,000 per acre. There are no other claimants.

. Vanga Seshi Reddy S/o V.Venkata Rami Reddy : He deposed that the land under
acquisition is his self property. The above land under acquisition in Sy.No. 510/2A
which is stands registered in the name of VVanga Seshi Reddy S/o V.Venkata Rami
Reddy vide document No.63, Dt:14.11.2002. During the Award enquiry it is
revealed that the land under acquisition is Under the possession and enjoyment
with saleable rights and it is free from all encumbrances. The lands are not
mortgaged to any other individual or institution. He deposed that there are no
structures or trees on the land under acquisition. During the award enquiry he

: claimed market value @ 1 crore per acre. There are no other claimants.

i 3. Vanga Radha Rani W/o V.Deva Karunakar Reddy : She deposed that the land

J: under acquisition is her ancestral property. The above land under acquisilion in

Sy.No. §10/2A which is stands registered in the name of Smt Konda Sadguna Devi

Wi/o Konda Nagi Reddy vide .document No.83, Dt:14.11.2002. During the Award

enquiry it is revealed that the land under acquisition is under the possession and

i enjoyment with saleable rights and it is free from all encumbrances. The lands are

4 not mortgaged to any other individual or institution. She deposed that there are no

structures or trees on the land under acquisition. During the award enquiry she
claimed market value @ 1 crore per acre. There are no other claimants.

4. Konda Deva Krupakar Reddy S/o Konda Nagi Reddy : He deposed that the land

under acquisition is his ancestral property. The above land linder acquisition in

i Sy.No. 510/2A which is in Patta No.639 and having pattadar Pass Book No.

3 512904 and stands registered in the name of Konda Deva Krupakar Reddy Sic

g Konda Nagi Reddy as per 1B Register of Moolasagaram village, Nandyal Mandal,

I Kurnool District. During the Award enquiry it is revealed that the land under

acquisition’’s under the possession and enjoyment with saleable rights and il is

i free from all encumbrances. The lands are not mortgaged to any other individual

g or institution. He depesed that 1 coconu tree, 2 Neem trees and 1 teak tree are

existing on his land under acquisition. During the award enquiry he claimed
market value @ 50,00,000/- per acre. There are no other claimants.

: 5. Konda Mahanandeeswara Reddy S/o K.Nagi Reddy : He deposed that the land
under acquisition is- his ancestral property. The above land under acquisition in
b Sy.No. §10/2A which is in Patta No0.138 and having pattadar Pass Book No.
‘ 512905 and stands registered in the name of Konda Mahanandeeswara Reddy S/o
K.Nagi Reddy as per 1B Register of Moolasagaram village, Nandyal Mandal,
Kurnool District. During the Award enquiry it is revealed that the land under
acquisition is under the possession and enjoyment with saleable rights and it is
free from all encumbrances. The lands are not mortgaged to any other individuzl
or institution. He deposed that there are no structures and trees on the land under
acquisition. During the award enquiry he claimed market value @ 50,00,000/- per
acre. There are no other claimants.

During the award enquiry they claimed the Market Value at RFs.1,00,00,000/-
and 50,00,000 per acre. But failed to adduce or produce any documentary evidence
in support of his claim. Their claims are rejected as baseless. The land owners
deposed that it is neither surplus land assigned under Land Ceiling Act nor land
assigned under Dharkhast rules and that it is neither belongs to the Endowment
Department or to the Wakf Board. He agreed to abide by the statutory provisions and
other rules of the Land Acquisition Act.
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The Market Value r.I:uf Rs.5,00,000/- per acre fixed already holds good. Therefore
the. total land compensation is apportioned, awarded and ordered fo be paid to the

Awardees as follows:

it

| % Total Land |
| Sl | : - : Survey | Extent C{}rr!pen
| No. Name of the Awardee with Father's Name Nambar | A& € sation
. Awarded
Fs.
1 | Konda Sadguna Devi Wio Konda Nagi Reddy | 510/2A | 0.97 682003 |
[ = Vanga Seshi Reddy S/o V.\Venkat i : f
! 9 | Redg}r y S/ enkata Rami 510/2A 097 682003 |
Vanga Radha Rani W/o V.D ' =
| 3 Redgty i / eva Karunakar 510124 008 | 689033
Konda Deva Krupakara Reddy S/o K '
4 sy pakara Reddy S/o Konda Nagi 51?;’3}1\ 535 1658639
K Mah i
| 5 onda Mahanandeeswara Reddy S/o K.Nagi 510/2A 290 1546811
| | Reddy :
| ]. TOTAL | 7.47 5258489 |,

10) Sy.No.460/2, Extent. 0.46 Acres, Rate per Acre! Rs.5,00,000/-

.« | Land Value 230000
30% Solatium 69000
12% Additional Market Value 24424
Trees Values 1514
Total 324938 |

During the award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment of the individual as detailed.

S Name of the Awardee with Father's Name Extent r
MNo. Ac. G
Vanga Chandra Sekhar Reddy S/o V. Venkata Rami
1 0.46
Reddy -

The pattadar Sri Vanga Chandra Sekhar Reddy V.Venkata Rami Reddy has deposed
that the land under acquisition is his ancestral property. The above land under
acquisition in Sy.No. 460/2 which is in Patla No.448 and having pattadar Pass Book
No. 356296 and stands registered in the name of Vanga Chandra Sekhar Redd S/o
\/ Menkata Rami Reddy as per 1B Register of Moolasagaram village, Nandyal
Mandal. Kurnool District. During the Award enquiry it is revealed that the land under
acquisition is under the possession and enjoyment with saleable rights and it is free
from all encumbrances. The lands are not mortgaged to any other individual or
institution. He deposed that there is 1 Neem tree and 6 Euglyptus are existing on the
land under acquisition. He admitted of the service of statutory notice U/s 9(3) and 10

f the LA act in time. During the award enquiry he claimed market value @ 1 crore

ner acra. There are no other claimants.

During the award enquiry he claimed the Market Value at Rs.1,00,00,000/- per
acte. But failed to adduce or produce any documentary evidence in support of his
claim. The claim was rejected as baseless. The land owner deposed that it is neither
surplus land assigned under Land Ceiling Act nor land assigned under Dharkhast
rules and that it is neither belongs to the Endowment Department or to the Walkf
Board, He agreed to abide by the statutory provisions. and other rules of the Land

Acquisition Act,
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The Market Value of Rs.5,00,000/- per acre fixed already holds good. Therefore

the total land compensation is apportioned, awarded and ordered to be paid to the
Awardees as follows:

1

| Total Land |
Sl . ) Survey | Extent Compen '
No. Name of the Awardee with Father's Name Number | Ac. C. | sation Awarded |

; Rs. |

. I
| Vanga Chandra Sekhar Reddy S/o V. 510124 0.46 324938 i

1

Venkata Rami Reddy

.ﬂ} Sy.No.512/1A, Extent. 4.05 Acres, Rate per Acre: Rs.5,00,000/-

Land Value : 2025000
| 30% Solatium i 607500
12% Additional Market Value 215038
Structure Values 33657
Total 2881195

During the award enquiry it is revealed that the land under acquisition is under the

possession and enjoyment of the individual as detailed.

1

E]'I Name of the Awardee with Father's Name Eéctegt |
1 Maineni Purna Chandra Rao S/o M.Subbaiah 1.50
2 Vanga Seshi Reddy S/o V.Venkata Rami Reddy 0.85
3 | Vanga Chandra Sekhar Reddy S/o Venkata Rami Reddy | 0.85
4 Vanga Radha Rani W/o Deva Karunakar Reddy 0.85
TOTAL 4.05 |

Maineni Purna Chandra Rac S/o M.Subbaiah : He deposed that the land under
acquisition is his self property. The above land under acquisition in Sy.No. §12/1A
which Is in Patta No.373 and having pattadar Pass Book No. 365926 and stands
registered vide document No.3815, dt:18.7.1984 in the name of Maineni Purna
Chandra Rao Sfo M.Subbaiah as per 1B Register of Moolasagaram village,
Nandyal Mandal, Kurnool District. During the Award enquiry it is revealed that the
land under acquisition is under the possession and enjoyment witl saleable rights

and it is free from all encumbrances. The lands are not mortgaged to any other

individual or institution. He deposed that there are no structures and trees on the
land under acquisition. During the award enquiry he claimed market value @ ©
crores per acre, There are no other claimants.

Vanga Seshi Reddy S/o V.Venkata Rami Reddy ! He deposed that the land under
acquisition is his self property. The above land under acquisition in Sy.No. 512/1A
which is in Patta No=450 and having pattadar Pass Book No. 356298 and stands
registered in the name of Vanga Seshi Reddy S/o V. Venkata Rami Reddy as per
18 Register of Moolasagaram village, Nandyal Mandal, Kurnool District. During
the Award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment with saleable rights and it is free from all
encumbrances. The lands are not morigaged-to any other individual or institution.
He deposed that one open well is existing on his land under acquisition. During
the award enquiry he claimed market value @ 1 crore per acre. There are no
other claimants.

Vanga Chandra Sekhar Reddy S/o V.Venkala Rami Reddy : He deposed.that the
land under acquisition is his self property. The above land under acquisition in
Sy.No. 512/1A which is in Patta No.448 and having pattadar Pass Book No.
356296 and stands registered in the name of Vanga Chandra Sekhar Reddy S/o
V. Venkata Rami Reddy as per 1B Register of Moolasagaram village, Nandyal
Mandal. Kurnool District. During the Award enquiry it is revealed that the land
under acquisition is under the possession and enjoyment with saleable rights and it
is free from all encumbrances. The lands are not mortgaged 'o any ather
individual or institution. He deposed that there are no structures and trees on the

land under acquisition. During the award enquiry he claimed market value @ 1
crore per acre. There are-no other claimants.
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4. Vanga Radha Rani W/e V.Deva Karunakar Reddy : She deposed that the lana

under acquisition is her self property. The above land under acquisition in Sy.No ="~

51211A which is in Patta No. 449 and having pattadar Pass Book No. 356297 and
stands registered in the name of Vanga Radha Rani W/o 'U'.DEM:E! Karunakar
Rgddy as per 1B Register of Moolasagaram village, Nandyal Mandal, Kurnoo!
District. During the. Award enquiry it is revealed that the land under acqi:isitir:;rn is
under the possession and enjoyment with saleable rights and it is free from all
encumbrances, The lands are not mortgaged to any other individual or institution
He Ejeposed that there are no structures and trees on the  land under acquisffion-
During the award enquiry he claimed market value @ 1 crore per acre. There aré
no other claimants.

During the award enquiry they claimed the Market Value at Rs.1,00,00,000/-
an‘d E,UD{{}D,DDU per acre. But failed to adduce or produce any ﬁom’rme’ntary
evidence in support of their claim. The claims are rejected as baseless. The land
owner deposed that it is neither surplus land assigned under Land Ceiling Act nor land
assigned under Dharkhast rules and that it is neither belongs to the Endowment
Department or to the Wakf Board. They agreed to abide by the statutory provisions
and other rules of the Land Acquisition Act. The structure values are included as per
estimation values furnished by the concerned officer.

The Market Value of Rs.5,00,000/- per acre fixed already holds good. Therefore

the total land compensation is apportioned, awarded and ordered to he paid to the
Awardees as follows:

.| ! Total Land |
I ,f = Extent
i‘ F?j} i Name of the Awardee with Father's Name F\?L?r?tfgr Ac. 3ati§r{1)r£wizr:deﬁ
L f % Rs.
|1 | Maineni Purna Chandra Rao S/o M.Subbaiah | 512/14 | 1.50 1054644 |
' V hi Reddy Sfo V. i
I| 5 i| H:ggi Seshi Reddy S/o V.Venkata Rami 512/1A 0.85 31285
| |
5 | Vanga Chandra Sekhar Reddy S/o Venkata | 512/14
i * | Rami Reddy 0.85 597631
| 4 | gzggi Radha Rani Wfo Deva Karunakar 512MA 0.85 507630
| "~ TOTAL | 405 | 2881196

2) Sy.No.512/2A1, Extent. 1.00 Acres, Rate per Acre: Rs.5,00,000/-

Land Value 500000
30% Solatium 150000
12% Additional Market Value 53096

Total 703096

During the award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment of the individual as detailed.

[T 8l . . Extent
NG, Name of the Awardee with Father's Name Ac. C.
[ Maineni Purna Chandra Rao S/o M.Subbaiah 1.00

The pattadar Sri Maineni Purna Chandra Rao S/o M.Subbaiah has deposed that the
land under acquisition is his ancestral property. The above land under acquisition in
Sy.No. §12/2A1 which is in Pafta No.373 and having pattadar Pass Book No. 355926
and stands registered in the name of Maineni Purna Chandra Rao S/o M.Subbaiah as
per 1B Register of Moolasagaram village, Nandyal Mandal, Kurnool District, During
the Award enguiry it is revealed that the land under acquisition is under the
possession and enjoyment with saleable rights and it is free from all encumbrances.
The lands are not mortgaged to any other individual or institution. He deposed that
there are no trees and permanent structures on the land under acquisition. He
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admitted of the service of statutory notice Uf/s 9(3) and 10 of the LA act in time,
During the award enquiry he claimed market value @ 6 crores per acre. There are no
other claimants, :

#
fy/'ﬁ? J'I| 5

During the award enquiry he claimed the Market Value at Rs.6,00,00,000/- per
acre. But failed to adduce or produce any documentary evidence in support of his claim.
The claim was rejected as baseless. The land owner deposed that it is neither surplus
land assigned under Land Ceiling Act nor land assigned under Dharkhast rules and that it
ts neither belongs to the Endowment Department or to the Wakf Board. He agreed to
abide by the statutory provisions and other rules of the Land Acquisition Act.

The Market Value of Rs.5,00,000/- per acre fixed already holds good. Therefors
the total land compensation is apportioned, awarded and ordered to be paid to the
Awardees as follows:

[0ty | Total Land
8l. . Survey | Extent |  Compen
|| No. Name of the Awardee with Father's Name Number | Ac. C. | sation Awarded
= , Rs.
1__| Maineni Purna Chandra Rao S/o M.Subbaiah | 512/2A1 1.00 | 703096

13) Sy.No.466/2, Extent. 2.11 Acres, Rate per Acre: Rs.5,00,000/-

Land Value 1055000

30% Solatium 316500

12% Additional Market Value 112032

Trees Values 4884

Total 1488416
During the inspection the land in Sy.NQ. 466/2 with an extent of 2.11 cents
is covered by plots and the Mandal Surveyor has also noted that the land is covered by
[ plots in enjoyment list. No interested persons are claimed for compensation during the
5 time of award enquiry, There are 4 neem trees are existing on the land-under acquisition.

| Hence the land compensation for the extent covered under acquisition is ordered to be
! kept under Revenue deposit and the apportionment of the award is to be opportioned
whenever the pattadar approaches for land compensation with clear evidence.

r 3. e 13 . Extent |
Kl ah Name of the Awardee with Father's Name Ac. C.
? 1| _.No interested persons claimed a1 |

It is neither surplus land assigned under Land Ceiling Act nor land assignad
under Dharkhast rules and that it is neither belongs to the Endowment Department or o
the Wakf Board.

The Market Value of Rs.5,00,000/- per acre fixed already holds good.
| Therefore the total land compensation is apportioned, awarded and ordered to be paid to
| the Awardee whenever the awardee approaches for land compensation with clear

evidence since no interest persons have claimed

Total Land |

Sl - x Survey Extent Compen
| i Name of the Awardes with Father's Name Number | Ac. C. | sation Awarded |
! Rs. |
7 No interested parsons claimed [ 4662 | 211 1486416 |

14) Sy.No.467/2, Extent. 3.83 Acres, Rate per Acre: Rs.5,00,000/-

Land Value ' 1915000
30% Solatium 574500
 12% Additional Market Value 203357
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. | Total 2692857 |
During the award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment of the individual as detailed.

Extent

[st. - .
= ;

| No. Name of the Awardee with Father's Name AG C

1 | Posam Ramanjaneya Reddy S/o P.Chenna Reddy 1.02

o | Posam Venkata Ramana Reddy S/o P.Ramanjaneya '

Reddy 102

3 | Not claimed by any one 1.79

| TOTAL 383 |

1. Posam Ramanjaneya Reddy S/o P.Chenna Reddy : He deposed that the land
under acquisition is his anscestral property. The above land under acquisition in
Sy.No. 467/2 which is in Patta No. 230 and having pattadar Pass Book No.
176142 and stands registered in the name of Posam Ramanjaneya Reddy S/o
P.Chenna Reddy - as per 1B Register of Moolasagaram village, Nandyal Mandal,
Kurnool District. During the Award enquiry it is revealed that the land under
acquisition is under the possession and enjoymeni.yith saleable rights and it is
free from all encumbrances. The lands are not mortgaged to any other individual
or institution. He deposed that there are no structures and trees on the  land
under acquisition. During the award enquiry he claimed market value @
50,00,000/- per acre. There are no other claimants.

2. Posam Venkata Ramana Reddy S/o P.Ramanjaneya Reddy : He deposed that the
land under acquisition is his anscestral property. The above land under
acquisition in Sy.No. 467/2 which is in Patta No. 231 and having pattadar Pass
Book No. 176143 and stands registered in the name of Posam Venkata Rami
Reddy-S/o P.Ramanjana Reddy as per 1B Register of Moolasagaram village,
Nandyal Mandal, Kurnool District. During the Award enquiry it is revealed that the
land under acquisition is under the possession and enjoyment with saleable rights
and it is free from all encumbrances. The lands are not mortgaged to any other
individual or institution. He deposed that there are no structures and trees on the
land under acquisition. During the award enquiry he claimed market value @
30,00,000/- per acre. There are no other claimants.

3. Not claimed by any one:: No interested persons have -attended for award enquiry
for the remaining extent of 1.79 acres and no one claimed, The Mandal Surveyor
has also not given enjoyment for the above extent due to non availability of
pattadars on the land. Therefore the total land compensation amount for an
extent of 1.79 is ordered to be kept in Revenue Deposit and ordered to be paid
whenever the pattadars/awardees are approached for payment with ‘recorded

evidence. .

During the award enquiry they claimed the Market Value at Rs.30,00,000/- E'".ﬁ
50,00,000 per acre. But failed to adduce or produce any documentary evidence in
support of their claim. The claims are rejected as baseless. The land owner deposed
that it is neither surplue land assigned under Land Ceiling Act nor land assigned under

Dharkhast rules and that it is neither belongs to the Endc::.ﬁ.fment Department or in the
\Wakf Board. They agreed to abide by the statutory provisions and other rules of the

[Land Acguisition Act.

The Market Value of Rs.5,00,000/- per acre fixed already holds good. Therefore
the total land compensation is apportioned, awarded and ardered to be paid to the

Lwardees as follows:

Extent Total Land
Sl : it Eathars Nare Survey i Compen
No. Name of the Awardee with Father's Name KEi it o S
' B
1 ;ozzm Ramanjaneya Reddy S/o P.Chenna | 467/ 102 #17158
eddy . _
7 | Posam Venkata Ramana Reddy S/o | 467/2 1.02 717158
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the property of his share of 0.30 ¥z cents after his father's death since hig father by
name M.Ameer Ahamed had paltadar passbook No.176124 vide patta No.212
He has produced notary affidavit in connection with their partition deed. During
the Award enquiry it is revealed that the land under acquigition is under the
possession and enjoyment with saleable rights and it is free from all
encumbrances. He deposed that there are no structures or trees on the land
under acquisition, During the Award enquiry he claimed market value @
Rs.50.00,000/- per acre. There are no other claimants.

M Mainyar Nisar Ahammad S/o Ameer Ahamad-: He deposed that the land under
acquisition is his ancestral and also self property. The above land under
acquisition in Sy.No. 464 measuring an extent of 0.91 % which is in Patta No.
214 and having pattadar Pass Book's No. 176126 and stands registered in the
name of Mainyar Nisar Ahamed S/o Ameer Ahamad as per 1B Register of
Moolasagaram village, Nandyal Mandal, Kurnool District, It is self acquired land
Further he got the property of his share of 0.30 % cents after his father's deatn
since his father by name M.Ameer Ahamed had pattadar passbook No.176124
vide patta No.212. He has produced notary affidavit in connection with their
partition deed.  During the Award enquiry it is revealed that the land under
cquisition is under the possession and enjoyment with saleable rights and it is
free from all encumbrances. He deposed that there are no structures or trees on
the land under acquisition. During the Award enguiry he claimed market value @
Rs.50,00,000/- per acre. There are no other claimants.

Bodhanapu Sai Krishna S/o B.Narasimhulu : He deposed that the land under
acquisition is his self property. The above land under-acquisition in Sy.No. 464
which is in Patta No. 410 and having pattadar Pass Book No. 353511 and stands
registered in the name of Bodhanapu Sai Krishna S/o B.Narasimhulu as per 1B
Register of Moolasagaram village, Nandyal Mandal, Kurnool District. During the
Award enquiry it is revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. He
deposed that there are no structures or trees on the land under acquisition Ouring
the award enquiry he claimed market value @ Rs.50,00,000 peracre. There are
no other claimants.

Akula Chinna Ankaiah Slo A.Venkataiah : He deposed that the land under
acquisition is his self property. The above land under acquisition in Sy.No. 464
which is in Patta No. 409 and having pattadar Pass Book No. 353510 and stands

.registered in the name of Akula Chinna Ankaiah S/o A Venkataiah as per 18

Register of Moolasagaram village, Nandyal Mandal, Kurnool District. During the
Award enguiry it is revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. He
deposed that there are no structures or trees on the land under acquisition During
the award enquiry he claimed market value @ Rs.50,00,000 per acre. There are
no other claimants..-

Akula Lakshminarsamma Wio Vekateswaru ! She deposed that the land under
acquisition is her self property. The abova land under acguisition in Sy.No. 464
which is in Patta No. 407 and having pattadar Pass Book No. 353508 and stands
registered in the name of Akula Lakshminarsamma Wio Venkateswarlu as per 18

" Register of Moolasagaram village, Nandyal Mandal, Kurnoal District. During the

Award enguiry it is revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances She
deposed that there are no structures or trees on the land under acquisition. During
the award enquiry she claimed market value @ Rs.50,00,000 per acre. There are
no other claimants.

Bodhanapu Venkata Prasadarao S/o B.Narasimhulu : He deposed that the land
under acquisition is his self property. The above land under acquisition in Sy.No.
464 which is in Patta No. 406 and having pattadar Pass Book No. 333507 and
stands registered in the name of Bodhanapu Venkata Prasadarac S/o
B.Narasimhulu as per 1B Register of Moolasagaram village, Nandyal Mandal,
Kurnool District. During the Award enquiry it is revealed that the land under
acquisition is under the possession and enjoyment with saleable rights and it 1s
free from all encumbran®®s. He deposed that there are no structures or trees on
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the land under acquisition During the award enquiry he claimed market value &
Re.50,00.000 peracre. There are no other claimants.

‘s Akula Pedda Ankaiah Slo ANenkataiah : He deposed that the lapd under

acquisitioﬂ is his self property. The above land under acquisition in Sy .No. 464

which is in Patta No. 408 and having pattadar Pass Book No. 353509 and stands
registered in the name of Akula Pedda Ankaiah Slo A.Venkataiah as per 1B
Register of Moolasagaram village, Nandyal Mandal, Kurnool District. During the
Award enguiry it is revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. He
deposed that there are no structures or trees on the land under acquisition. During
the award enquiry he claimed market value @ Rs.50,00,000 per acre. There are
no other claimants.

g No one claimed : On verification of the pass books and other relevant documentis
of the individuals from Si.No. 1 to 8 an extent of 0.02 cents is leftover and it is not
decided to whom compensation is paid as the above said awardies have not prove
their title over an extent of 0.02 cents in Sy.No. 464. No one has been attended for
award enquiry to an extent of 0.02 acres . No trees and structures are existing on
the land. Therefore the total compensation amount for an extent of 0.02 is
ordered to be kept in Revenue Deposit and ordered to be paid whenever the
pattadars/awardees are approachded for payment with recorded evidence.

During the award enquiry they claimed the Market Value at Rs.50,00,000/- per
acre. But failed to adduce or produce any documentary evidence in support of their
claim. The claims are rejected as baseless. The land owners deposed that it is
neither surplus land assigned under Land Ceiling Act nor land assigned under
Dharkhast tules and that it is neither belongs to the Endowment Department or to the
Wakf Board. They agreed to abide by the statutory provisions and other rules of the
Land Acguisition Act. there are no structures or trees on the land under acquisition

The Market Value of Rs.5,00,000/- per acre fixed already holds good. Therefare
d. awarded and ordered to be paid to the

the total land compensation is apportione
Awardees as follows:
e e : : e e
| 8. | By FEE ngfrini;d |
: Nd. Name of the Awardee with Fathers Name MLl J-‘E:c, St Aarded
4 Mainyar Nazeer Ahamed Sfo M. Ameer 464 ) 911098 z
e Ahamed e T R
5 Mainyar Zameel Basha-S/o M. Ameer 464 829663
Ahamad 1.18 T
, Mainyar Nisar Ahammad S/o M Ameer 464
3 | phamed 1.7 __5226??_
4 | Bodhanapu Sai Krishna Slo B.Narasimhulu 464 0.70 492167 |
5 | Akula Chinna Ankaiah Sic A Venkataiah 464 0.70 492167
G I Akula Lakshmi Narasamma Wio 464 492167
B Venkateswarld Rl L - el
- Bodhanapu Venkata Prasada Rao 5/0 464 492167
© | B.Narasimhuiu | 0.70 A
| Akula Pedda Ankaiah S/0 A Venkataiah ' 464 0.70 _ A92167 |
9. | Not claimed by any one 464 0.02 14062
| | 704 5038270

[ TOTAL

: A} Sy.No.415, Extent. 10.89 Acres, Rate per Acre: Rs.5,00,000/-

LY

[Land Value 5445000
30% Solatium 1633500
12% Additional Market Value 578214 |
Trees Value N ; 86125

&

R
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Structures Value : | 328177
TOTAL 8071016 |

During the award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment of the individuals as detailed.

[?i' Name of the Awardee with Father's Name Extent |
s s . Ac. C.
M Patan Rasocol Khan Sio P. Jamal Khan 3.64 V2
| 2. Patan Reshma Wi/ late Dade Khan Sirani 2.12
" Patan Shamsheer Khan S/o P.Jamal Khan 4.00
4, P.Hameeda Bi and J Haseen Begum etc., 112 ¥
____TOTAL ) 10.89

Patan Rasool Khan Sfo P.Jamal Khan : He deposed that the land under acquisition
is his anscestral property. The above land under acquisition in Sy.No. 415 which is
in Patta No. 550 and having patiadar Pass Book No. 462672 and stands registered
in the name of Patan Rasool Khan Sfo P.Jamal Khan as per 1B Register of
Moolasagaram village, Nandyal Mandal, Kurnool District. During the Award
enquiry it is revealed that the land under acquisition is under the possession and
enjoyment with saleable rights and it is free from all encumbrances. He deposed
that there are one soap nut free, four coconut trees and fifty mango tree are
existing on the land under acquisition. During the award enquiry he claimed
market value @ Rs.1,00,00,000 per acre, There are noother claimants.

Patan Reshma W/o late Dade Khan Sirani : She deposed that the land uncer
acquisition is her anscestral property. The above land under acquisilion in Sy.No
415 which is in Patta No. 618 and having pattadar Pass Book No, 493200 anu
stands registered in the name of Patan Reshma Wio Dadekhan Sirani as per 1B
Register of Moclasagaram village, Nandyal Mandal, Kurnool District. During the
Award enguiry it is revealed that the land under acquisition is under the possession
and enjoyment with saleable rights and it is free from all encumbrances. She
deposed that there are no struclures or trees on the land under acquisition. During
the award enquiry she claimed market value @ Rs.50,00,000 per acre. There a:e
no other claimants.

Patan Samsheer Khan Sfo P.Jamal Khan : He deposed that the land unaer
acquisition is his anscestral property. The above land under acquisition in Sy.No,
415 which is in Patta No. 818 and having pattadar Pass Book No. 483168 and
stands registered in the name of Patan Shamsheer khan 5/0 P.Jarhal Khan as per

* 1B Register of Moolasagaram village, Nandyal Mandal, Kurnool District. During

the Award enquiry it is revealed that the land under acquisition is under the
possession and enjoyment with saleable rights and it is free from al
encumbrances. He deposed that there are no structures or trees on the land under
acquigition. During the award enguiry he claimed market value @ Rs.40,00,000
per acre. There are no other claimants.

P Hameeda Bi, J Haseena Begum, P.Rasool Khan etc., : The land to an extent of
1.12 % acres are dispuled among P.Hameeda Bi, J Haseena Begum, P.Rasool
Khan etc.. One Well and Pump room are existing and are disputed .The advocales
onbehalf of their client Smt J.Haseena Begum has sent notice fo the Land
Acquisition Offcier and requested to refer the matter to the Civil Court U/s 31(2) of
the L.A Act as there is a dispute, Therefore land compensation is ordered {2 be
kept under Civil Deposit Ufs 31(2) of the L.A Act.

During the award enguiry they claimed the Market Value at Rs.40,00,07

1.00,00,000/- per acre. But failed to adduce or produce any documentary evir
support of their claim. The claims are rejected as baseless, The lar
deposed that it is neither surplus land assigned under Land Ceiling A
assigned under Dharkhast rules and that it is neither belongs to the
Departiment or to the Wakf Board. They agreed to abide by the statu’

and other rules of the Land Acquisition Act. there are no structures .
land under acquisition

e
all
joen



4

37 oy

The Mark_et Value of Rg.E,BG,ﬂBDI— per acre fived already holds good. Therefore
the total land compensation 18 apportioned, awarded and ordered to be paid to the

Awardees as follows:

1 Total Land

! ﬁ; Name of the Awardee with Father's Name Sﬁggg - Lampen
. r | Ac. C. | sation Awarded
S— = Rs.
[ 1| _Patan Rasool Khan /o P. Jamal Knan 5| 3Eav | 2977036
~3. | Patan Reshma Wio late Dade Khan Sirani 415 52 | 1490563
5| Patan Shamsheer Khan S/0 P.Jamal Khan 415 4.00 ~ 7812383
4, T Haseena Begum, P.Hameeda Biete, 415 112 % | — 790984 |
| TOTAL_ —10.89 — 5071016 |

47) Sy.No.413, Extent. 0.71 Acres,, Rate per Acre: Rs.5,00,000/-

I'Land Value

30% Solatium
12% Additional Market Value
TOTAL 499198
During the award enguiry no one claimed for the axtent of 0.71 cents and no interested
persons attended for enquiry. The \Mandal Surveyor, Nandyal hag also not given
enjoyment for the said extent. There are no structures and trees on the land under

acquisition. .

355000

=T

The Market Value of Rs.5,00,000/- per acre  fixed already holds

Therefore the land compensation for an extent of 0.71 cents is awarded and

good.
approached for land compensation with clear

apportioned whenever the pattadar is
avidence over title of the land.

Total_'Er‘ra
Compen

Name of the Awardee with Father's Name

30% Solatium
a] Market Value

12% Addition
» TOTAL
During the award enquiry it 1S revealed that the 1a
possession and enjoyment of the individuals as detailed.

Eh!ﬁ. Name of the Awardee with Father's Name hig, G |
1 | Chittar Raja Mohan Rao Sjo C.Gubbaiah 3.82 |

i Raja Mohan Rao g/o C.Subbaiah has deposed that ihe land
under acquisition is his anscestral property. The above land under acquisition in
Sy.No. 498/2 which is in Pata No.335 and having pattadar Pass Book No. 4739
and stands registered in the name of Chittari Raja Monan Rao S/0 ¢ .Subbaiah a8
per 1B Register of nMoolasagaram village, Nandyal nandal, Kumnool District.
During the Award enguiry it is revealed that the land under acquisition is under the

pOs§ession and -enjoyment with saleable rights and it ig free from all
encumbrances. He deposed that there are no structures and trees are existing on

The Pattadar Chittar

sation Awarded
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hie land . The lands are not

other claimants.
During the award enguiry
acre. But failed to

claim. The claim was rejected as paseless. The land owner
surplus land assigned under Land Ceiling Act nor
belongs to the Endowment
by the statutory provisions and other

rules and that it is neither
Board. He agreed to abide
Acquisition Act.

maortgaged o any other

he claimed the
adduce or produce any documentary evidence in support of his

&3
individual or institution. During
@ 20,00,000 per acre There are No

mMarket Value af Rs.20,00,000/- per

deposed that it is neither
land assigned under Dharkhast
Department of © the Waki
rules of the Land

The Market Value of Rs.5,00,000/- per acre fixed already holds good. Therefore

the total land compensation is apportioned,
Awardees as follows:

awarded and ordered to be paid 10 the

o i e Total Land |
Ll : ) Survey Compen
! No. Name of the Awardee with Father's Name Number Péc. sation Awarded |
- J " Rs. |
1 "'_'fghmari Raia Mohan Rao Slo C.Subbaiah 4982 | 5.82 | _ 268582€
Y I 1. G S

The requisition Department i.€.,
(CADA), Nandyal has placed sufficient funds before

Revenue Divisional Officer Nandyal.

Executive Engineer, SRBC Division No. |
Land Acquisition Officer &

il The extent of Acs.209.05 acquired through this award is here DY transferred

. 2 oas Kundu Poramboke.
J |I¥.-~ 3 e 2
o 31 g

To
The above awar

P

ApPeNed

m\%ﬁ S . St collectss

() SRR

Land Achuisition Officer &
Revenue Divisional foicy
Nandyal.

=

Copy to the Assistant Pay & Accounts Officer, Works and Projects, Nandyal. |
Copy to the Assistant Treasury Offcier, Nandyal, 2
Copy to the Evecutive Engineer, SRBD Division No.-I, (CADA), Nandyal for favour of

information.

Copy submitted to theﬂSgnlor Civil Judge, Nandyal for favour of kind information.
Copy submitted 10 the Collector, Kurnool for favour of kind ionformation.

X

f.s_:%' Fo

Il True Copy If

Mmiﬂfstr%rﬂmfﬁ&)

Olo. Sub-Collector Office, Nandyal
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT
Water Resources Department — “Improvements to Escape Channel, Nippulavagu, Galeru
River and Kundu River from Km 0.000 to Km 189.200 and Re-gradation of Vagu, flood
Protection works and providing high level Bridges to en-route villages for improving the
carrying capacity to 35000 cusecs” - Administrative Approval — Accorded — Orders —
Issued.

WATER RESOURCES (PROJECTS.IIl) DEPARTMENT
G.O.RT.No. 388 Dated: 15-07-2020.
Read the following:-

1)  From the Chief Engineer (P), Kurnool Letter No. CE/KNL/TWKCC(AA)/
DEE4/AEE7/Rayalaseema Projects/1/2020, Dt:01/02/2020.

2)  From the Chief Engineer (P), Kurnool
Lr.No.CE/KNL/DEE3/AEE2/Rayalaseema Projects/2020, Dt: 28.04.2020

&&&&
ORDER:

In the letters 1t and 2™ read above, the Chief Engineer (P), Kurnool has requested
the Government to accord administrative approval for the work “Improvements to
Escape Channel, Nippulavagu, Galeru River and Kundu River from Km 0.000 to Km
189.200 and Re-gradation of Vagu, flood Protection works and providing high level
Bridges to enroute villages for improving the carrying capacity to 35000 cusecs” for an
amount of Rs.1501.00 Crores.

2. Government after careful examination of the proposal of Chief Engineer (P),
Kurnool, hereby accorded administrative sanction for the work “Improvements to Escape
Channel, Nippulavagu, Galeru River and Kundu River from Km 0.000 to Km 189.200
and Re-gradation of Vagu, flood Protection works and providing high level Bridges to
en-route villages for improving the carrying capacity to 35000 cusecs” for an amount
of Rs.1415,00,00,000/- (Rupees One Thousand Four Hundred and Fifteen Crores only)in
relaxation of FRBM norms subject to condition that the CE has to ensure the following
before according technical sanction:

i) The correctness of provisions, quantities, rates proposed in the estimate.

ii) The design/drawings has to be approved by the competent authority

iii) As per the revised Sand Policy of the Govt. the Sand rate has to be adopted.

iv) Detailed estimates/quotations has to be supported for the LS provisions.

V) The Present proposal may not overlap under Up-gradation Pothireddypadu
Head Regulator.

P.T.O.
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3. The above expenditure is debitable to the HOA: 4700-01-109 KCC -11 - 27C&D
530/531 O.E.

4. The Chief Engineer (Projects), Kurnool shall take further action accordingly.

5. This order issues with the concurrence of Finance (FMU.WR.Il) Department vide
their UO No. FINOT-FMUOMRAS(WR2)/ 136/2020-FMU-WR-II, dated:07-06-2020.
(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

ADITYA NATH DAS
SPECIAL CHIEF SECRETARY TO GOVERNMENT

To
The Chief Engineer (Projects), Kurnool.
Copy to:
The ENC (1), Vijayawada.
The Director of Works & Accounts, Vijayawada
The Finance (FMU.WR.II) Department
The PS to Minister (WRD)
The PS to Special Chief Secretary (WRD)
File No. ICDO1/MIJIR/136/2020-PRO-1II (1091008)
SF/SC
//FORWARDED :: BY ORDER//

SECTION OFFICER
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

House Sites — “NAVARATNALU — PEDALANDARIKI ILLU” - Distribution of 25 lakh
House sites / Housing Units — Implementation of Programme - Policy Guidelines —
Issued.

REVENUE (ASSIGNMENT-1) DEPARTMENT

G.0.Ms.No.367 Dated.19-08-2019
Read the following:-

1. From Municipal Administration & Urban Development Department U.O.Note.No.
2707837 (936711)/ UH/2019-1, dt.22.07.2019.

2. Draft Guidelines on distribution of house sites received from Special Commissioner
O/o the CCLA, A.P., Vijayawada, dated.6-08-2019.
-:0:-

ORDER:

The Hon’ble Chief Minister of Andhra Pradesh as part of the flagship program
“‘“NAVARATNALU — PEDALANDARIKI ILLU” has announced for distribution of 25 lakh
House Site Pattas to all the eligible beneficiaries residing in Rural & Urban areas on
Saturation Mode irrespective of Caste, Creed or Religion to facilitate the construction of
houses for the homeless poor. The process of issue of House Site Pattas will be taken
up on mission mode and distribution to all eligible houseless poor will be taken up on the
day of Ugadi-2020.

2 In the reference 2" read above, the Chief Commissioner of Land Administration
has submitted the draft policy guidelines on distribution of 25 lakh House site pattas/
Housing units for orders of the Government.

3 After careful examination of the matter and in order to implement the flagship
programme “Navaratnalu—Pedalandariki Illu” successfully, Government hereby approve
the Policy guidelines on distribution of 25 lakh House Site Pattas / Housing units, annexed
to this order.

4. The Special Chief Secretary and Chief Commissioner of Land Administration, A.P
Vijayawada shall take necessary further action accordingly.

5. This order issues with the concurrence of Finance (FMU-REV) Department vide
their U.O.No. FMUOMISC/100/2019, Computer No: 958104, dated.13-08-2019.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

Dr. MANMOHAN SINGH
SPECIAL CHIEF SECRETARY TO GOVERNMENT
To
The Special C.S. & Chief Commissioner of Land Administration, A.P., Vijayawada.
The Special Commissioner, O/o Chief Commissioner of Land Administration, A.P.,
Vijayawada.
All Departments of A.P. Secretariat, Velagapudi.
All Heads of Departments.
All District Collectors in the State.
All Assignment Sections in Revenue Department.
Copy to the OSD to Prl. Advisor to Hon’ble C.M.
Copy to the OSD to Hon’ble Dy. C.M.(Revenue)
Copy to the OSD to Advisor to Hon’ble C.M & Vice-Chairman, Implementation and
Monitoring Committee in Navaratnalu.
Copy to the OSD to Chief Secretary
Copy to the PS to Spl. C.S, Revenue (Land) Department.

[IFORWARDED::BY::ORDER//
SECTION OFFICER
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ANNEXURE

(to G.0.Ms.No.367, Revenue (Assignment-l) Department, dated.19-08-2019)

POLICY GUIDELINES — DISTRIBUTION OF 25 LAKH HOUSE SITES UNDER

“NAVARATNALU-PEDALANDARIKI ILLU”

1. OBJECTIVE:

To provide a House Site Patta to the Homeless Poor People in Rural/ Urban

areas in order to facilitate the construction of a Pucca House under the flagship
programme “Navaratnalu — Pedalandariki lllu.”

2. SIZE/EXTENT OF HOUSE SITE PATTA:
A) Rural Area:

One House Site Patta shall be issued for an extent of 1.5 Cents to an eligible
household in the name of woman beneficiary of the house. The patta shall
be handed over to the beneficiary on the day of Ugadi, 2020.

The Housing Department shall issue sanction for construction of Individual
Housing Unit to the eligible beneficiary under the available schemes in
phased manner.

B) Urban Area:

Housing Units shall be constructed following the G+3 pattern at the rate of
about 100 units in an extent of Ac.1.00cts.

House Site Patta shall be issued as Undivided Land Share for an extent of
about 1.0 Cent to an eligible beneficiary in the name of the woman of the
house. The patta shall be handed over to the beneficiary on the day of
Ugadi, 2020.

Housing Units will be constructed and handed over to the beneficiaries by
APTIDCO/ ULB/ other government agency under available schemes.

3. House Site Pattas shall be issued with the conditions laid down in BSO-21 & in terms
of the Andhra Pradesh Assigned Lands (Prohibition of Transfer) Act, 1977 (As amended
from time to time).

4. All individual plots shall be given a Unique Number similar to the 11-digit Bhoodhar

Number.

5. ELIGIBILITY: The following eligibility conditions are to be strictly adhered to for
identification of eligible beneficiaries.

A) Rural Area:

The beneficiary shall belong to the identified Below Poverty Line (BPL)
category household having white ration card.

The beneficiary shall not have an own House/House Site anywhere in the
State of Andhra Pradesh.

The Beneficiary shall not have been covered in any previous Housing Scheme
of the State/Central Government.

The Beneficiary shall not have more than Ac.2.5 cts of Wet Land or Ac.5.00
cts of Dry Land.

The beneficiary shall possess an valid Aadhaar Card. Aadhaar details shall be
collected only with the consent of beneficiary.

Contd...
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B) Urban Area:

V.

V.

The beneficiary shall not have an Own House/House Site anywhere in the
State of Andhra Pradesh.

The beneficiary shall not have been covered in any previous Housing Scheme
of the State/Central Government.

The beneficiary shall not have more than Ac.2.5 cts of Wet Land or Ac.5.00
cts of Dry Land.

The Annual Income (from all the sources) of the Household should not exceed
Rs.3,00,000/- (Rupees three lakhs only).

The beneficiary shall possess an valid Aadhaar Card. Aadhaar details shall be
collected only with the consent of beneficiary.

6. METHOD OF SELECTION:

a)

The Applications shall be invited at Village/Ward Level considering
village/town as a unit respectively.

All applications shall be enquired by the Village/Ward Volunteers for
adherence to the eligibility conditions.

The draft List of identified eligible beneficiaries shall be published at
Village/Ward Secretariat calling for further claims & objections.

Grama/Ward Sabha shall be conducted to finalise the list of beneficiaries duly
redressing the claims & objections.

The final list of beneficiaries shall be submitted for approval of the District
Collector by the Tahsildars and Municipal Commissioners in the Rural and
Urban areas respectively.

The final list of beneficiaries approved by the District Collector shall be
published in the respective Village/Ward Secretariat.

In case of any further claims or objections, the Tahsildar/Municipal
Commissioner shall function as the redressal officer duly taking approval from
the District Collector.

7. IDENTIFICATION OF LANDS:
The District Collectors shall identify:

a)
b)

j)

All available Government lands,

Lands under the possession of Government institutions/ corporations and
other Government bodies which are far beyond their requirement, considering
that the said lands are suitable for providing house sites shall be resumed as
per procedure,

Land parcels falling under category of Ceiling Surplus lands, Inam lands,
Estate Lands and LTR lands involved in minor litigations which can be
resolved & resumed within few months,

Lands available in the industrial parks developed by APIIC which are suitable
for House sites/ Housing Units shall be utilised for industrial labour,

Lands that can be made available under land pooling scheme,

Eligible Beneficiaries possessing Own Sites in GramaKantam shall be
identified for construction of Houses by issuing possession certificates,
House sites issued previously by various departments that remain unutilized
and kept vacant without construction of houses shall be identified for this
purpose and resumed following due procedure.

The District Collectors shall identify land owners who are willing to donate their
lands for this noble cause i.e. housing programme for needy homeless people
in the society.

The District Collectors are instructed to take up land acquisition either by
purchase through negotiation or through compulsory acquisition as a last
resort after exhausting all other possibilities.

The Assigned lands shall be resumed for this purpose only in rare cases when
no other alternative land is available. The compensation shall be paid as per
guide lines issued in G.0.Ms.No.259, Revenue (ASSN.I) Department,
Dt:21-06 2016.
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8. The Village or Town shall be taken as a Unit for identification of suitable lands for
providing house sites.

9. The District Collectors shall handover the identified Government Lands to the

Housing/MA&UD Departments in the Rural/Urban areas respectively.

10. Housing/MA&UD Departments shall prepare layouts as per norms in the identified
Government Lands handed over by the Revenue Department, so as to avoid delay for
distribution of House Site Pattas. The Village/Town shall be maintained as a unit.

11. The Department of Survey and Land Records shall assist in identification of land,
Survey, Sub-division, preparation of layouts and peg-marking.

12. The District Collectors shall take up site levelling works in the Rural areas under
the MGNREGS programme of the Rural Development Department.

13. The Urban Local Body/APTIDCO/other government agency shall take up site
levelling works in the Urban Areas.

14. RELEASE OF FUNDS:

Budgetary support shall be provided by the Revenue Department to the District
Collectors for the following activities:
a. Payment of compensation for land acquisition
b. Preparation of layouts & plotting of individual sites
c. Other contingencies arising for implementation of the program.

15. CANCELLATION:

The allotment of House Site Patta will be cancelled immediately in case, if it is
established that the same has been obtained by fraud or suppression of facts. The
cancelled House Site Patta will be allotted to other eligible beneficiary.

16. MONITORING MECHANISM:

a) The State Level Committee to monitor the implementation of the Program is
constituted as follows:

i. | Deputy Chief Minister (Revenue) - | Chairman
ii. | Minister for MA&UD - | Member
iii. | Minister for Housing - | Member
iv. | Spl.Chief Secretary to Government - | Member
Revenue (Land) Department
v. | CCLA & Spl.CS - | Member
vi. | Secretary, MA&UD Department - | Member
vii. | Secretary, Housing Department - | Member
viii. | Prl. Secretary, Finance Department - | Member
ix. | Spl. Commissioner, O/o CCLA - | Convener

Contd...



49

-4-

b) The State Level Committee for inter-departmental co-ordination has been
issued vide G.O.Rt.No.797, Revenue (ASSN-I) Department, Dt:26-07-2019 as

follows:

i.| Spl.Chief Secretary to Government - | Chairman
Revenue(Land) Department

ii. | Principal Secretary to Government - | Member
Housing Department

iii. | Principal Secretary to Government or - | Member
his Representative, Finance Department

iv.| Secretary to Government - | Member
MA&UD Department

v.| Secretary to Government, - | Member
Social welfare Department

vi.| Spl. Commissioner, - | Member Convener
O/o the CCLA, A.P.

c) The District Level Committee to monitor the implementation of the Program is
constituted as follows:

i. | In-charge Minister of the District - Chairman
ii. | Collector - Co-Chairman

iii. | All Elected Representatives - Member

iv. | Joint Collector - Convener
v. | PD Housing - Member
vi. | Municipal Commissioner or ULB - Member

Concern

vii. | AD, Survey and Land Records - Member
viii. | CEO, Zilla Parishad -|  Member
ix. | District Panchayath Officer - Member
x. | District Registrar - Member
xi. | PO(ITDA) in Tribal Areas - Member

17. The Information Technology & the Real Time Governance Departments shall
provide all technical assistance like development of software applications, collation of
data from various departments, etc. for the effective implementation of the programme.

Contd...
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18. The Joint Collector shall be the Nodal Officer and one Deputy Collector shall be
designated as Co-ordination Officer at District Level for implementation of the
Programme.

19. The Joint Collector shall send periodical reports to CCLA on procurement of lands,
issue of pattas and on all related issues.

Dr. MANMOHAN SINGH
SPECIAL CHIEF SECRETARY TO GOVERNMENT
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GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

Municipal Administration and Urban Development Department - House Sites -
Navaratnalu Scheme - Pedalandariki Illu - Implementation of Programme -
Taking up of Land Pooling Scheme/Layouts/ Apartment Building blocks for
facilitating Housing and House Sites - Guidelines for preparing layouts and
apartment Building blocks under this scheme - Issued.

MUNICIPAL ADMINISTRATION AND URBAN DEVELOPMENT (M) DEPARTMENT

G.0.MS.No. 94 Dated: 31-01-2020
Read the following:-

1. G.0.Ms.No.294, MA&UD (M) Dept., dated: 21.11.2019

2. From the Collector & District Magistrate, EG District D.O.Lr.No.
1683/2019/GUDA,DT:16.12.2019.
3. From the DTCP, AP, Lr.Rc.No.17/464/2019/Plg, dated: 07.01.2020
% %k %k %k

ORDER:

Government in furthering its commitment to the welfare of the people in
the State, have initiated a flagship program of distributing 25.00 Lakhs House
Sites/Housing Units under "“Pedalandariki Illu under Navaratnalu Scheme”.
Accordingly, the Government vide G.O 1% read above, have constituted a
Committee under the chairmanship of the District Collector concerned and
issued orders for identification of lands that can be made available under Land
Pooling Scheme (LPS) in Urban Areas/ Urban Development Authorities (UDAS).

2. In the reference 2" read above, the District Collector & Magistrate, East
Godavari district has informed that certain challenges need to be addressed
appropriately for successful implementation of this flagship program and
requested the Government for certain relaxations in layout rules meant for
Housing Scheme.

3. In the reference 3™ read above, the Director of Town & Country
Planning(DTCP), AP while furnishing a report, stated about various earlier
Housing Programs taken up by the Government/ Government agencies and
requested the Government to issue general guidelines for effective and prompt
implementation of the programme.

4, After careful examination of the matter, Government hereby issues the
following guidelines to be implemented in all ULBs/UDAs while approving
layouts/apartment Building blocks taken up exclusively under
“"PEDALANDARIKI ILLU"” programme.

Contd...2
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Mode of approval:

The layout proposals under this scheme shall be processed in
offline mode, as it was done earlier in case of PMAY layouts so as
to entertain required modifications and improvements in the
layouts without delay.

Road Pattern:

a) Minimum of 9m or 30-0” wide roads shall be proposed in the
EWS layouts keeping in view the smaller size of the plots.

b) The layout proposals shall also follow the hierarchy of roads
as far as possible, as required for better circulation.

c) The proposal shall as well incorporate any Master Plan/ ILUP
roads in the layout.

Scrutiny/Approval Authority:

a) The proposals in UDA areas except ELUDA, ONUDA, ANUDA,
PKM-UDA, CHUDA, BUDA and SUDA (where DTCP is
authorized to issue development permissions), shall be
approved by the VCs.

b) The proposals in Non UDA areas and in ELUDA, ONUDA,
ANUDA, PKM-UDA, CHUDA, BUDA and SUDA (where DTCP is
authorized to issue development permissions), shall be
scrutinized and approved by the RDDTPs concerned.

c) The proposals exceeding 10 Hectares in area the concerned
sanctioning authority shall forwarded the proposal to the
DTCP for technical clearance. The model plans prepared by
the DTCP shall be used as guidance for finalising the pattern
of layouts.

Simultaneous Conversion of Land Use:

Wherever Master plan land use conversion and re-alignment of
Master Plan roads etc., are required, the Ilayouts shall be
approved tentatively by the competent authorities and initiate
proposals for change of land use simultaneously, without insisting
conversion charges, so as to speed up the implementation of the
scheme.

Preparation of layouts:

The layout/apartment housing plans shall be prepared by the
Licensed Technical Persons (LTPs) and wherever feasible
requisition departments themselves may prepare layouts.

Contd...3
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VI. Other guidelines:

Standards to be maintained

(Community Hall, Local
Shopping, Schools, PHC
etc)

S.No Item Standard to be maintained
1 Open space 10% of the site area
2 Utilities and Amenities 3% of the site area

3

Common Parking

5%o0f the site area

Restrictions:

a)

No building / Land Development shall
in the bed of water bodies

the Full Tank Level (FTL) of any lake,

cheruvu or kunta

(FTL) of a Lake

measured and as

/ shikam lands. Unless
otherwise stated, the area and the Full

certified by the

be approved
like river or nala and

Tank Level
/ Kunta shall be reckoned

Department and Revenue Department.

b) The above water bodies and courses shall be maintained as

c)

Recreational/Green Buffer Zone and no building activity /
Land Development shall be carried out within:

(i) 100m from the boundary of the major Rivers outside
the limits of Local Authorities and 50m within the
limits of the Local Authorities. The boundary of the
river shall be as fixed and certified by the Irrigation
Department and Revenue Department.

(i)  30m from the FTL boundary of Lakes / Tanks / Kuntas
of area 10Ha and above/other than major rivers.

(iii)  9m from the FTL boundary of Lakes / Tanks / Kuntas
of area less than 10Ha / shikam lands;

(iv)  9m from the defined boundary of Canal, Vagu, Nala,
Storm Water Drain of width more than 10m.

(v) 2m from the defined boundary of Canal, Vagu, Nala,
Storm Water Drain of width up to 10m.

Unless and otherwise specified in the Master Plan/Zonal
Development Plan.

(i) In case of b) (i) & (ii) above, the buffer zone may be
utilized for road of minimum 12m width, wherever
feasible.

Contd....4
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(ii) In case of b) (ii) above, in addition to development of
recreational / green belt along the foreshores, a ring
road or promenade of minimum 12m may be developed,
wherever feasible 3.6m walking / cycle track within the
30m buffer strip may be provided.

(iii) The above buffer zone to be left may be reckoned as
part of open space and not for setback requirements.

(iv) In case of areas along the sea coast, the Coastal
Regulation Zone Regulations shall be followed.

5. The officers noted in the address entry shall take further necessary action
in the matter accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

J.SYAMALA RAO
SECRETARY TO GOVERNMENT

To

The Commissioner, Andhra Pradesh Capital Region Development Authority,
Vijayawada.

The Metropolitan Commissioner, Visakhapatnam Metropolitan Region
Development Authority, Visakhapatnam

The Vice Chairpersons of all UDAs in the State.

All the District Collectors in the State of AP.

The Commissioner & Director of Municipal Administration, A.P., Guntur.

All the Municipal Commissioners in the Sate through C&DMA, AP, Guntur.

The Director of Town & Country Planning, AP., Mangalagiri.

The Engineer-In-Chief (Public Health), AP, Guntur.

The Managing Director, AP TIDCO, Vijayawada.

Copy to:

The Revenue (Assignment-I) Department.

The Commissioner & IG of Registration & Stamps, AP

The OSD to Hon’ble Chief Minister

The PS/0OSD to Hon’ble Minister for MA&UD.

The PS/0OSD to Chief Secretary.

The PS to Secretary to Government, MA&UD Department.

SF/SC.

//FORWARDED :: BY ORDER//
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